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AGRICULTURE (Gr.-2A) DEPARTMENT 
 

NOTIFICATIONS 
 

Jaipur, July 31, 1987 
 

Agriculture University, Bikaner, with effect from 1st 
August, 1987. 
 

Jaipur, July 31, 1987 
 
No. F. 5(14) Agri/Gr.2A/87-  In exercise of the 
powers conferred by sub-section (2) of Section 1 of 
the Rajasthan Agriculture University, Bikaner 
Ordinance, 1987 (Ordinance No. 13 of 1987), the 
State Government hereby appoints 1st August, 
1987 as appointed date of the commencement of 
the said Ordinance. 
 

BY Order of the Governor, 
                      oh0ih0 xks;y 

Deputy Secretary to the Government 

No. F. 5(14) Agri/Gr.2A/87 - In exercise of 
powers conferred by Section 36 of the 
Rajasthan Agriculture University, Bikaner 
Ordinance, 1987 (Ordinance No. 13 of 
1987) read with sections 4 and 25 of the 
Mohan Lal Sukhadia University 
(Amendment) Ordinance, 1987 
(Ordinance No. 12 of 1987), the State 
Government hereby notify that all 
colleges, institutions, hostels, offices, 
research stations, extension centres and 
any other body or agency which are 
ceased to be affiliated or vested to the 
Mohan Lal Sukhadia University are 
hereby affiliated or vested or, as the case 
may be, transferred to the Rajasthan  
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SWAMI KESHWANAND 

RAJASTHAN AGRICULTURAL UNIVERSITY, BIKANER ACT,1987 
 

LAW AND LEGISLATIVE DRAFTING DEPARTMENT 

 

NOTIFICATION 

 

Jaipur, November 8, 1987. 
 

No. F. 2(33) Vidhai/87 – In pursuance of clause (3) of Article 348 of the Constitution of 

India,  the Governor  is pleased  to  authorize the publication in  the Rajasthan  Gazette  of the 

following translation in the English language of the Rajasthan Krishi Vishwa – Vidyalaya, Bikaner 

Adhiniyam, 1987 ( 1987 Ka Adhiniyam Sankhya 39) :- 
 

English Translation 

 

THE RAJASTHAN AGRICULTURAL UNIVERSITY, BIKANER ACT, 1987 

(Act No. 39 of 1987) 

(Received the Assent of the Governor on the 8th day of November, 1987) 
AN ACT 

To establish and incorporate a University for the development of Agriculture, including animal 
husbandry, and allied sciences in the State of Rajasthan. 

Be  it  enacted  by  the  Rajasthan  State  Legislature  in  the  Thirty-eighth  Year  of  the 

Republic of India as follows :- 

CHAPTER - I 

PRELIMINARY 

1. Short title and commencement   

 (1) This Act may be called the Rajasthan Agriculture University, Bikaner Act, 1987
1

 
 

(2) It shall and shall be deemed to have come into force on such date as the State 

Government may, by notification in the Official Gazette, appoint. 

2. Definitions -In this Act, unless the context otherwise requires, - 

(a) "Academic Council" means the Academic Council of the University as constituted 

under section 12 ; 
(b) "agriculture" means and includes the basic and allied sciences of soil and water 

management, crop production including production of all the garden crops, animal 
husbandry including veterinary science and dairy science, fisheries, forestry 
including farm forestry, home science, agricultural engineering and technology 
marketing, processing, co-operaton, land use and management and the economic 
and social uplift of the rural people;  

(c) "appointed day" means the date appointed under sub-section (2) of section 1 for 

the coming into force of this Act; 
(d) "Authority" means an Authority of the University as specified in section 10; 
(e) "Board" means the Board of Management of the University as constituted under 

section 11; 
(f) "College" means a constituent college of the University under the direct control 

and  management  of  the  Board  or  of  the  Principal  Executive  Officer  of  the 

University whether located at the headquarters of the University or elsewhere and 
 

                                                             
1 Section 1(1) amended vide Ordinance No.2 of 2009 (Notification dated June 09, 2009) at page 33 
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includes each of the campuses of a college; 

(g) "employee" means any person appointed in or by the University, other than a 

teacher of the University; 
(h) "Extension  Programme"  means  the  educational  activities  concerned  with  the 

training of farmers and other groups serving agriculture in improved agricultural 
practices and the various phases of scientific technology related to agriculture and 

agriculture production and marketing; 

(i) "Faculty"  means  members  of  the  teaching,  research  and  extension  staff  of  a 

college or division of the university having the rank of Assistant  Professor and 

above; 
(j) "Government" means the Government of the State of Rajasthan; 
(k) "Hostel" means a place to residence for students of the University maintained or 

recognised by the University either as a part of or separate from a college; 
(l) "Officer" means an officer of the University as specified in section 18 or otherwise 

in the employment of the University designated as an officer in the Statutes; 
(m) "Ordinance" or "ordinance of the University" shall mean an ordinance made under 

section 30; 
(n) "Prescribed" means as prescribed by the Statutes of the University; 

(o) "Principal" means the Chief Executive Officer of a college which is or has been or is 

to be taken over as a constituent college of the University; 
(p) "Regulations" means the regulations and procedures made for the operation and 

functioning   of   the   Authorities   specified   in   section   10   and   includes   the 

provisions made by the Academic Council for the establishment or maintenance of 
the academic standards of the University and the provisions for the conduct of the 
staff and students; 

(q) "State" means the State of Rajasthan; 
(r) "Statutes" means the Statutes of the University governing the matters of policy 

and procedure in the University as contained in the Schedule and as amended 

from time to time; 
(s) "Student" means a person enrolled in the University for taking a course of study 

for a degree, diploma, certificate of other academic distinction; 
(t) "Teacher" means a professor, reader or lecturer or any other person appointed or 

recognised  by  the  University  for  imparting  instructions  to  students  or  guiding 

research  work  or  engaged  for  giving  training  or  instructions  in  an  extension 

programme and includes a person declared by the Statutes to be a teacher; and 

(u) "University"  means  the  Rajasthan  Agriculture  University,  Bikaner  constituted 

under this Act.
2

 
 

 

CHAPTER - II 

NATURE, OBJECTS AND ADMISSION 

3. University to be a body corporate 

(1) There shall be constituted in the State of Rajasthan a University by the name of the 

Rajasthan Agricultural University, Bikaner
3
. 

(2) The  University  shall  consist  of  a  Chancellor,  a  Vice-Chancellor,  a  Board  of 

Management, an Academic Council and other authorities and officers as specified 

in this Act or in the Statutes. 
(3) The  University  shall  be  a  body  corporate  having  perpetual  succession  and  a 

common seal and may sue or be sued by its corporate name. 
(4) The  University  shall  be  competent  to  acquire,  hold,  manage,  lease,  sell  or   

                                                             
2
 Section 2 (u) amended vide Ordinance No.2 of 2009 (Notification dated June 09, 2009) at page 35  

   
3
 Section 3 (1) amended vide Ordinance No.2 of 2009 (Notification dated June 09, 2009) at page 35 
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otherwise transfer any movable or immovable property including trust property 

which  may  be  vested  in  or  acquired  by  the  University  and  may  also  borrow 

moneys  from  the  Central  Government,  the  State  Government  or  any  financial 
institution approved by the Government. The University may enter into a contract 

and do all other acts or things which are necessary for the purposes of this Act. 
(5) In all suits and proceedings by or against the University, the pleadings shall be 

signed and verified by the officer authorised by the Vice-Chancellor. 
(6) The headquarters of the University shall be at Bikaner. It shall have such colleges, 

campuses   and   affiliated   institutions   as   may   be   determined   by   the   State 

Government,  by  notification  in the  Official  Gazette,  on  the  appointed  day  and 

from time to time. 
 

4. Jurisdiction 

(1) The  territorial  jurisdiction  of  the  University  shall  for  the  purpose  of  teaching, 
research and extension in the field of agriculture, be the whole of the State of 

Rajasthan. 
(2) The University shall be competent to conduct a programme for the training of field 

extension workers and to run extension or training centres  for agriculture. 
(3) All colleges, research stations, extension centres and other institutions functioning 

under the direct control of supervision of the University shall be the constituent 

units of the University under its complete management and control. 
 

5. Objects of the University 

 The University shall extend and regulate its functions for the following objects, 
namely :- 

(a) for imparting education in agriculture and allied and different branches of 

study ; 
(b) for the advancement of learning and research work in agriculture and allied 

sciences ; 
(c) for  undertaking  extension  education  programmes  specially  for  the  rural 

people of the State of Rajasthan ; and 

(d) for such other work activity or project as the University may deem proper to 

undertake in order to achieve the objects for which it has been established. 
 

6. Admission 
 

(1) The University shall, subject to the provisions of this Act and the Statutes, be open 

to all persons who fulfill the prescribed academic standards for admission and are 

not below the minimum standards prescribed in this behalf. 
(2) The University shall admit to any course of study such number of students that 

can be accommodated in the faculty or college or department of the University in 

accordance with the directions of the Academic Council. 
(3) The University shall reserve such seats in a course of study for the candidates 

belonging to scheduled castes and scheduled tribes and the candidates from other 

States of India as may be determined by the Government from time to time. The 

University may lay down the minimum standards specifically in respect of such 

candidates. 
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CHAPTER – III 

POWERS AND FUNCTIONS OF THE UNIVERSITY AND THE CHANCELLOR 
 

7. Powers and functions of the University 

(1) The University shall exercise the powers and perform the functions as under:- 

(a) to provide for instructions in agriculture and allied branches of learning; 
(b) to facilitate research in agriculture and allied branches of learning ; 
(c) to disseminate the findings of research and technical information through 

extension programmes; 
(d) to  give  degrees,  diplomas,  certificates  and  other  academic  distinctions 

including honorary degrees ; 
(e) to conduct courses of study and to hold examinations and tests; 
(f) to provide lectures, training and instructions to field workers, farmers and 

others who are not enrolled as regular students of the University; 
(g) to   co-ordinate   with   other   Universities,   institutions,   organisations   and 

authorities in order to carry out the purposes of this Act and to achieve the 

objects specified in section 5; 
(h) to  run  and  maintain  colleges,  institutions,  laboratories,  centres,  libraries, 

research stations, museums, etc.; 
(i) to  create  posts  in  teaching  research  and  extension  programme  and  to 

appoint persons to such posts; 
(j) to create administrative and other posts  and to  appoint  persons to such 

posts; 
(k) to institute and award fellowships, scholarships, prizes, etc. in accordance 

with the Statutes; 
(l) to build, maintain and manage buildings, offices residences, hostels, etc. for 

teachers, students, officers and staff; 
(m) to fix and collect fees and other charges as may be prescribed; 

(n) to enforce and maintain discipline among the teachers, students, officers 

and staff and to make necessary arrangements in order to promote their 

welfare and to improve their service conditions; and 

(o) to do all other acts and things which may be necessary to further the objects 

of  the  University  or  which  are  incidental  or  ancillary  to  achieve  those 

objects. 
 

8. Chancellor 

(1) The Governor of the State shall be the ex-officio Chancellor of the University. 
(2) The Chancellor may give any direction, take any action and do any thing as may be 

necessary under the provisions of this Act and the Statutes. 
 

9. Power to order inspection or enquiry 

(1) The Chancellor shall have power to order an inspection, by such person as he may 

appoint, of the University and its buildings, research stations, laboratories, centres, 
libraries, museums, workshops and equipments and also of any institution, college 

or hostel administered, controlled or maintained by the University. An inspection 

or enquiry may also be made, as directed by the Chancellor, into the teaching or 

other work conducted by or under the auspices of the University or any matter 

connected with the administration or the finances of the University. 
(2) The Chancellor shall, before ordering an inspection or enquiry, give a notice to the 
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University in this behalf. The University may appoint a person as its representative 

for being present and be heard at the inspection or enquiry. 
(3) The Chancellor may communicate to the University his views on the result of the 

inspection or enquiry and may, after obtaining the comments of the University, 
advise the University on the action to be taken within a period fixed by him. 

(4) The University shall, within the period so fixed, send a report to the Chancellor 

about the action taken or proposed to be taken with respect to the advice given by 

the Chancellor under sub-section (3). 
(5) The Chancellor may, where action is not taken by the University in accordance with 

the advice given by him under sub-section (3), issue directions, as he may deem fit, 
and the University shall be bound to comply with such directions. 

(6) Where the Chancellor is of the opinion that the affairs of the University are not 

being conducted in furtherance of its objects or in accordance with the provision of 

this  Act  so  as  to  maintain  the  standards  of  teaching,  examination,  research  or 

extension programme, he may call upon it to send comments or explanation in this 

behalf. In case the University fails to send, or sends unsatisfactory, comments or 

explanation,  the  Chancellor  may  issue  such  instructions  as  may  appear  to  be 

necessary or desirable. 
(7) The University shall furnish such information relating to its administration as the 

Chancellor may require. 
 
 

CHAPTER – IV 

AUTHORITIES OF THE UNIVERSITY 

10. Authorities 

The following shall be the authorities of the University, namely :- 

(a) Board of Management; 
(b) Academic Council; 
(c) Board of Studies for each Faculty and Post-graduate studies; and 

(d) Such other body as may be declared by the Statutes to be the Authority of the 

University. 

11. Board of Management 

(1) The Vice-Chancellor shall, as soon as may be after the appointed day, order the 

constitution of the Board of Management in accordance with the provisions of the 

statutes. 
(2) The Board shall consist of such members, exercise such powers and perform such 

functions as may be prescribed. 
 

12. Academic Council 
(1) There shall be an Academic Council of the University which shall be in charge of the 

academic affairs of the University and shall, subject to the provisions of this Act and 

the  Statutes,  supervise  control  and  regulate  the  standards  of  instructions  and 

examinations in the University and all matters connected with education training 

and research. 
(2) The Vice-Chancellor shall, as soon as may be after the appointed day, order the 

constitution  of  the  Academic  Council  in  accordance  with  the  provisions  of  the 

Statutes. 
(3) The Academic Council shall consist of such members, exercise such powers and 

perform such functions as may be prescribed. 
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13. Board of Studies 

(1) There shall be a Board of Studies in each faculty and for Post-graduate studies. 
(2) A Board of studies shall be constituted in the manner, consist of such members, 

exercise such powers and perform such functions as may be prescribed. 
 

14. Other Authority 

A  body  declared  by  the  Statutes  to  be  the  Authority  of  the  University  of  the 

University under clause (d) of section 10 shall be constituted in the manner, consist 

of such members, exercise such powers and perform such functions as may be 

prescribed. 
 

15. Dispute relating to appointment as member 

If  any  dispute  arises  as  to  whether  any  person  was  duly  nominated  elected  or 

appointed to any Authority, the matter may be referred to the Chancellor whose 

decision thereon shall be final. 
 

16. Temporary vacancy in the Authority 

Any temporary vacancy, other than that of an ex-officio member, in any Authority 

shall, as soon as may be, be filled in the same manner as has been prescribed  for 
nomination, election or appointment in the case of a permanent vacancy. The person  
filling the temporary vacancy shally become a member of such Authority for the residue 
of the term for which the person whose place he fills would have been a member.  
 

17. Vacancy not to invalidate a proceeding 

No act or proceeding of any Authority shall be called in question  or held to be 

invalid merely be reason of any vacancy of membership in such Authority. 
 

CHAPTER - V 

OFFICERS OF THE UNIVERSITY 

18. Officers of the university 

The following shall be the officers of the University namely :- 

(a) Vice-Chancellor; 

(b) Pro Vice-Chancellor; 
(c) Registrar; 
(d) Comptroller: 

(e) all Directors; 
(f) all Deans; 
(g) Librarian; and 

(h) any other person declared by the Statutes to be the officer of the University. 
 

19. Vice-Chancellor
4

 

(1) There shall be a Vice-Chancellor of the University who shall be a whole-time officer 

to be appointed by the Chancellor in such manner; for such a period and on such 

terms and conditions as may be prescribed. 
(2) Notwithstanding anything contained in sub-section (1), the first Vice-Chancellor of 

the  University  shall  be  appointed  by  the  Chancellor  after  consultation  with the 

Government for a period not exceeding three years on such terms and conditions 

as the Chancellor may determine. 
 
 

                                                             
4
 Section 19 amended vide Ordinance No. 7 of 2013 (Notification dated June 07, 2013 ) at page 35 

  and  further enacted by State Legislature vide Act No.24 of 2013 (Notification dated September 15, 2013) at page 39  
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 (3) The Vice-Chancellor shall be the principal academic and executive officer of the 

University and shall exercise overall supervision and control over the affairs of the 

University. He shall have all such powers as may be necessary for true observance 

of the provisions of this Act and the Statutes. 
(4) The  Vice-Chancellor  shall,  where  immediate  action  is  called  for,  have  power  to 

make  an  order  so  as  to  exercise  any  power  or  perform  any  function  which  is 

exercised or performed by any Authority under this Act or the Statutes; 
Provided that any person, who is aggrieved by an order made by the Vice- 

Chancellor under this sub-section, may prefer an appeal before the Board within 

ninety days of the date on which the order is made and the Board may confirm, 
reverse or modify the said order. 

(5) The Vice-Chancellor may on being satisfied that any action taken or order made by 

any Authority is not in the interests of the University or beyond the dowers of such 

Authority, require the Authority to review its action or order. 
(6) Where the Authority, on being required under sub-section (5) refuses or fails to 

review its action or order within sixty days of the date on which the Vice-Chancellor 

has  so  required,  the  matter  may  be  referred  to  the  Chancellor  whose  decision 

thereon shall be final. 
20. Other  Officers - The  officers,  other  than  the  Vice-Chancellor  of  the  University 

referred to in section 18 shall be appointed in such manner for such period on such 

terms and conditions and shall exercise such powers and perform such functions as 

may be prescribed. 

CHAPTER - VI 

RESEARCH AND EXTENSION 

21. Research Programme 

(1) There shall be established an agricultural research programme in the University for 

carrying on research throughout the State. 
(2) The  research  programme  shall  be  directed  primarily  towards  the  problems  of 

agriculture and allied sciences and conducted in the aid and for the development of 

agriculture and for the benefit of the rural population of the State. 
(3) The University shall act as the principal agency for agricultural research activities in 

the State. 
(4) The Government may allot and provide such funds, as it may deem proper, from 

time to time to the University for research programmes and other activities. 
 

22. Extension Programme 

(1) The  University   shall   initiate,  conduct   or   supervise  an  agricultural  extension 

programme in the State so as to make available to farmers and other such useful 
information which is based upon the findings of research. 

(2) The   extension   programme   shall,   for   the   purpose   of   increased   agricultural 
production, be conducted through demonstration and training for the benefit of 

students, extension workers, cultivators and rural population. 
(3) All extension activities shall be aimed at increased production in agriculture and co- 

ordination with other functionaries and agencies of the Government. 
(4) The Government may, for the purpose of development of agriculture in the State 

through extension programmes, allot such funds and provide such personnel or 

facilities to the University as it may deem proper. 
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 (5) The Director of Extension shall be responsible for all the activities relating to the 

extension programme  and shall regulate, control and supervise  the  programme 

under the directions of the Vice-Chancellor. 
 

23 Co-ordination 

(1) The Vice-Chancellor shall have power to make such orders and do such acts as may 

be necessary for co-ordinating the teaching, research and extension activities of 

the University. 
(2) The  Vice-Chancellor  shall  be  responsible  for  creating  conditions  essential  for 

maximum progress and development in technology related to agriculture and for 

inter relation between different curricula and courses being conducted different 

faculties so as to avoid any duplication of work. 
(3) The research and extension programmes shall be so conducted and developed that 

they serve the needs or the State and provide technical support and consultancy 

service to the Government. 
 
 
 

CHAPTER - VII 

APPOINTMENTS, FUNDS AND ACCOUNTS 
 

24. Appointments 

(1) A person may be appointed as a teacher or an employee of the University by a 

contract in writing which shall not contain any condition contrary to any provision 

of this Act or the Statutes. 
(2) All appointments shall generally be governed by the Statutes and shall be made by 

an officer and in the manner as may be prescribed. 
(3) The  original  contract  shall  be  kept  on  the  record  of  the  University  and  a  copy 

thereof shall be given to the person employed. 
 

25. Provident Fund and pension fund 

(1) The University shall for the benefit of its officers, teachers and employees, create 

provident fund or pension fund or formulate an insurance scheme in such manner 

and subject to such conditions as may be prescribed. 
(2) The provision of the provident Funds Act, 1925(Central Act 19 of 1925), shall apply 

to a fund or an insurance scheme as if it were a government fund or scheme and 

the University shall contribute to or invest in such fund or scheme. 
(3) Where  a  person  in  Government  employment  is  transferred  on  deputation  or 

otherwise to the University, the terms and conditions relating to the fund and the 

scheme referred to in sub-section (1) shall be such as may be agreed to between 

the Government and the University. 
 

26. University Funds 

(1) There shall be a General Fund of the University to which all such incomes, fees and 

other receipts shall be credited under appropriate heads as may be prescribed. 

(2) The money received as contribution aid or grant from the Central Government or 

the State Government or any other money received from any one else, as may be 

directed by the Board, shall be credited to the Foundation Fund of the University. 
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 (3) The whole or part of the money deposited in the Foundation Fund of the University 

may  be  spent  in  such  manner  and  for  such  purposes  as  may  be  prescribed  or 

invested in such securities as are specified in section 20 of the Indian Trusts Act, 
1882 ( Central Act 2 of 1882) 

(4) Such statement, account, report or other particulars relating to the utilisation of 

any grant, aid or contribution given or made by the Central Government or the 

State Government shall be furnished to the said Government as may be required 

from time to time. 
(5) The General Fund, the Foundation Fund and other funds of the University shall be 

kept, managed and dealt with in accordance with the provisions of the Statutes as 

may be made from time to time. 
 

27. Accounts and Audit
5

 

(1) The accounts including the annual accounts of the University shall be prepared 

under the supervision and direction of the Comptroller. 
(2) All the moneys accruing to or received by the University from whatever source and 

all amounts disbursed or paid shall be duly and correctly entered in the accounts of 

the University. 
(3) The annual accounts including the balance sheet shall be audited by the auditor by 

the auditor as may be appointed by the State Government. The cost of audit shall 
be paid by the University. The copies of the annual accounts and the audit report 

shall be presented to the Board, the Chancellor and the State Government. 

28 Finance Committee 

(1) There  shall  be  a  Finance  Committee  to  be  constituted  by  the  Vice-Chancellor 

consisting  of  the  Vice-Chancellor  as   its   Chairman,  a  nominee  of  the  State 

Government, the Comptroller and a nominee of the Board. The Comptroller shall 
also act as the secretary to the said committee.  

(2) The Finance Committee shall :- 
(a) examine the annual accounts and the budget estimates and advise the Board 

thereon; 
(b) review the financial position of the University from time to time and advise 

the Board ; and 

(c) make  recommendations  to  the  Board  on  any  matter  of  finance  or  any 

proposal involving excess expenditure. 
 
6* 

CHAPTTER -VIII 

STATUTES, ORDINANCES AND REGULATIONS 

29 Statutes 

(1) The   Statutes   of   the   University   shall   contain   such   instructions,   directions, 
procedures, details and terms and conditions as are required to be laid down under  
and in accordance with the provisions of this Act. 

(2) The Statutes as contained in the Schedule to this Act and as amended from time to 

time  shall  be  binding  on  all  the  Authorities,  officers,  teachers,  employees  and 

students  of the  University  and other persons connected  with the  affairs  of the 

University. 

                                                             
5
   Section 27 amended vide Ordinance No. 7 of 2013 (Notification dated June 07, 2013 ) at page 37 

    and further enacted by State Legislature vide Act No.24 of 2013 (Notification dated September 15, 2013) at page 41 
6
 * After the existing section 28 and before the existing Chapter-VIII new section 28-A and 28-B has been inserted  

  vide Ordinance No.7 of 2013 vide Notification dated June, 10, 2013 at page 37-38 and further enacted by State Legislature vide Act No. 24 of 2013  
    (Notification dated September 15, 2013) at page 42 
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 (3) The Board shall have power to amend, add or delete any Statute contained in the 

Schedule to this Act: 
Provided that the Board shall not amend, add or delete any Statute affecting 

the  constitution,  status  or  power  of  any  Authority  without  affording  to  such 

Authority  a  reasonable  opportunity  of  making  representation  on  the  proposed 

changes. 
(4) Any  amendment  to  the  Statutes,  whether  by  adding,  deleting  or  in  any  other 

manner, shall not take effect unless the Chancellor has, after consultation with the 

Government, assented to it.   The Chancellor may, after the said consultation and 

on being satisfied that assent be not given, withhold assent or return the proposal 
for amendment to the Board for re-consideration in the light of the observations, if 
any, made by him. 

(5) Notwithstanding  anything  contained  in  sub  section(3)  or  sub-section(4),  the 

Chancellor shall have power to amend, after consultation with the Government, 
whether by adding, deleting or in any other manner, the Statutes contained in the 

Schedule within a period of one year from the appointed day. 
(6) An amendment to the Statutes shall come into force on the date of its publication 

in the official Gazette. 
 

30 Ordinances of the University 
 

(1) The  Vice-Chancellor  shall  have  power,  at  any  time  after  the  appointed  day,  to 

make, with the previous approval of the Government, the first Ordinances of the 

University. 
(2) Any amendment to the Ordinances (by adding, deleting or in any other manner) 

may  be  made,  at  any  time  after  the  first  Ordinances  are  made  under  sub- 

section(1), by the Board in such manner as may be prescribed. 
(3) The Ordinances of the University may, subject to the provisions of this Act and the 

Statutes, be made for all or any of the following matters, namely:- 

(a) the courses of study, admission or enrolment of students, fee, qualifications 

or conditions requisite for any degree, diploma, certificate or fellowship; 
(b) the conduct of examinations  including the appointments of examiners and 

their terms and conditions; 
(c) management of colleges, institutions, research stations or extension centres 

or  other  agencies  or  bodies  run  by  or  admitted  to  the  privileges  of  the 

University; 

(d) the conditions for residing in any hostel or other place of residence run or 

maintained  by  the  University,  the  levying  of  charges  therefor  and  other 

related matters; 
(e) the  recognition  and  supervision  of  hostels  not  run  or  maintained  by  the 

University; 

(f) the  matters  related  to  emoluments  and  conditions  of  services  of  officers, 
teachers   and   employees,   their   services   records,   tutorial   instructions, 
allowances including traveling and daily allowances payable to teachers and 

employees; and 

(g) any  other  matter  required  by  the  Statutes  to  be  dealt  by  or  under  the 

Ordinances of the University. 
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31 Regulations 

(1) An  authority  shall  have  power  to  make  regulations,  in  the  manner  as  may  be 

prescribed, for the conduct of its affairs and the affairs of any of its committees and 

for laying down the procedure to be followed at its meetings. 
(2) The regulations shall not be contrary to the provisions of this Act, the Statutes of 

the Ordinances of the University. 
 

CHAPTER-IX 

MISCELLANEOUS 

32 Annual Report 

(1) An annual report of the University shall be prepared by the Registrar under the 

direction of the Vice-Chancellor. 
(2) The  annual  report  shall,  among  other  things,  set  out  the  actions  taken  for  the 

fulfilment of the objects of the University. 
(3) The annual report shall be circulated among the members of the Board one month 

before its annual meeting at which it is to be considered. 
(4) The  Board  shall,  after  considering  the  annual  report,  forward  it  with  such 

comments, as may be deemed necessary, to the State Government. A copy of the 

said report shall be laid on the table of the House of the State Legislature. 
 

33 Co-ordination 

The Vice-Chancellor shall take all such actions, as may be necessary, for as much 

co-ordination as possible among teaching research and extension activities of the 

University. 

34 Temporary Arrangements 

(1) At any time after the appointed day and until such time as an Authority is duly 

constituted, the Vice Chancellor may, with the prior approval of the Chancellor, 
appoint  an  officer  of  the  University  to  exercise  the  powers  and  perform  the 

functions of such Authority. 
(2) The  Vice  Chancellor  may  make,  subject  to  the  approval  of  the  Board,  any 

temporary appointment in the vacancy of any officer, teacher or employee until 
such time as regular appointment is made in accordance with the provisions of this 

Act and the Statutes. 
(3) Notwithstanding anything contained in any provision of this Act and the Statutes, 

the State Government may make an order for the appointment, on deputation or 

otherwise, of any government employee to any post of an officer or employee of 

the  University  for  such  period  and  on  such  terms  and  conditions  as  it  may 

determine. 

35 Transfers of persons and properties from other Universities 

The Chancellor, in consultation with the State Government, on the appointed day 

or at any time thereafter, make such orders as are deemded necessary, for the 

transfer of- 

(a) Any officer, teacher, employee or servant; or 

(b) any movable or immovable property or any rights or interests therein; or 

(c) any fund, grant, contribution, donation, aid or benefaction received, accrued 

or promised; or 

(d) any dues, liabilities or obligations incurred or lawfully subsisting in favour of or 

against the University; or 
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(e) any will, deed or other document containing any bequest gift or trust; 
from  any  other  University  of  which  he  is  the  Chancellor  to  the  University 

constituted under this Act on such terms and conditions as may be determined in 

the order. 
 

36 Transfers of colleges and institutions 

(1) Notwithstanding anything contained in any law for the time being in force, the 

colleges, institutions, hostels, offices, research stations, extension centers and any 

other body or agency, as may be specified by notification in the official Gazette on 

the appointed day or at any time, thereafter, may be dis-affiliated or, as the case 

may be, transferred by the Government from any other University in the State and 

affiliated or transferred to or vested in the university constituted under this Act on 

such terms and conditions as may be determined by the Government. 
(2) The control and management of any college, institution, station, centre, or any 

other body  or agency  affiliated or transferred under sub-section  (1) shall stand 

vested in the University from the date of the publication of the notification under 

sub-section (1). 
(3) The  students  of  the  college  or  institution  or  the  persons,  engaged  in  research 

station or extension centre or in any other body so affiliated or transferred to the 

University shall be permitted to complete their course, research or programme and 

the University shall make arrangements therefor. 
(4) A  person  employed  as  a  teacher  or  an  employee  in  any  college,  institution, 

research station, extension centre or any other body or agency referred to in sub- 

section (1) shall, from the date of notification issued under the said sub-section, be 

deemed to have become the teacher or as the case may be, the employee of the 

University on the same terms and conditions. 
 

37 Residuary power of the Board 

(1) The Board shall have power to deal with any matter pertaining to the University 

and not specifically assigned to the Board under this Act. 
(2) the  Board  may,  subject  to  the  approval  by  the  Chancellor,  admit  any  college, 

institution, research station or extension centre or any other body or organisation 

to the privileges of the University on such terms and conditions as the Board may 

deem necessary. 

38 Power to remove difficulties 

Where any difficulty arises in giving effect to any provision of this Act, the State 

Government  may  by  notification  in  the  official  Gazette,  make  such  order  as 

appears to be necessary or expedient and as is not contrary to any provision of this 

Act: 
Provided that no such order shall be made after the expiry of three years from the 

appointed day. 

39 Statutes, Ordinances and Regulations to be published in the official Gazette and laid 

on the table of the House 

(1) Every statute, ordinance of the University and regulation made from time to time, 
by way of amendment or otherwise, shall be published in the official Gazette. 

(2) Every Statute, ordinance and regulation made by amendment or otherwise at any 

time after the appointed day shall be laid, as soon as may be after it is made, 
before the House of the State Legislature, while it is in session, for a total period of 
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thirty days which may be comprised in one session or in two or more successive 

sessions and if, before the expiry of the session immediately following the session 

or successive sessions aforesaid, the House agrees in making any modification in 

such  statute,  ordinance  or  regulation  or  the  House  agrees  that  the  statute, 
ordinance or regulation should not be made, the Statute, Ordinance or, as the case 

may be, the regulation shall thereafter have effect only in such modified form or be 

of  no  effect,  as  the  case  may  be,  so,  however,  that  any  such  modification  or 

annulment shall be without prejudice of the validity of anything previously done 

under that statute, ordinance or regulation. 
 

40 Repeal and Savings 

(1) The Rajasthan Agriculture University, Bikaner Ordinance, 1987 (Ordinance No. 13 

of 1987) is hereby repealed. 
(2) Notwithstanding such repeal, all things done, actions taken or orders made under 

the said Ordinance shall be deemed to have been done or taken or made under 

this Act. 
 

SCHEDULE 

( See section 29 ) 

STATUTES OF THE UNIVERSITY 

1. Vice-Chancellor 

(1) The Vice-Chancellor shall be a whole-time officer of the University and shall be 

appointed  by  the  Chancellor  on  the  advice  of  the  Government   upon  the 

recommendation of a Selection Committee consisting of three members as under: 
(a) one person nominated by the Board not connected with the University or any 

college thereof; 
(b) one educationist nominated by the Chancellor; and 

(c) one person nominated by the Indian Council of Agricultural Research. 
(2) One  of  the  persons  nominated  under  clause  (1)  shall  be  appointed  by  the 

Chancellor to be the Chairman of the Committee. 
(3) The term of office of the Vice-Chancellor shall be three years from the date on 

which he enters upon his office or until he attains the age of sixty five years, 
whichever is earlier. 
Provided  that  the  Chancellor  may  require  the  Vice-Chancellor  whose  term  is 

expiring to continue in office for such period, not exceeding one year, as may be 

specified by the Chancellor. 
Provided  further  that  a  person  shall  be  eligible  for  appointment  as  the  Vice- 

Chancellor for the second term. 
(4) Where a permanent vacancy in the office of the Vice-Chancellor occurs by reason 

of his death, resignation, removal or expiry of the term or on any other ground, it 

shall be filled by the Chancellor in the manner specified in clause (1) and for so 

long as it is not so filled, stop-gap arrangement, may be made by the Chancellor 

under and in accordance with clause (5). 
(5) In the case of a temporary vacancy in the office of the Vice-Chancellor by reason of 

leave,  suspension or  otherwise or  when  a stop-gap  arrangement  is  necessary 

under clause (4), the Chancellor may on the advice of the Government, make such 

arrangement for carrying on the functions of the Vice-Chancellor as he deems fit. 
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(6) The Vice-Chancellor may relinquish his office by submitting, not less than sixty 

days in advance of the date on which he intends to be relieved, his resignation to 

the Chancellor. 
(7) The emoluments and other conditions of service of the Vice-Chancellor shall be as 

follows :- 

(a) salary Rs. 3000/- per month; 
(b) free furnished official residence; 
(c) all  such  allowances  as  are  admissible  to  a  Professor  of  the  University  for 

other than teaching purposes; and 

(d) such  terminal  benefits  and  allowances  as  are  sanctioned  or  granted  from 

time to time by the Board with the approval of the Chancellor or under the 

ordinances of the University. 
(8) The official residence of the Vice-Chancellor shall be maintained from the funds of 

the University. 
(9) Where a person appointed as the Vice-Chancellor was in employment before such 

appointment in any other college, institution or University, he may continue to 

contribute to the provident fund of which he was a member in such employment 

and the University shall contribute to the account of such person in that provident 

fund. 
(10) Where the Vice-Chancellor had been in his previous employment, a member of 

any   insurance   or   pension   scheme,   the   University   shall   make   necessary 

contribution to such scheme. 
(11) The  Vice-Chancellor  shall  be  entitled  to  travelling  and  daily  allowances  at  such 

rates as may be fixed by the Board. 
(12) The Vice-Chancellor shall be entitled to leave as under :- 

(a) leave on full pay at the rate of one day for every eleven days of active service; 
and 

(b) leave  on  half  pay  at  the  rate  of  twenty  days  for  each  completed  year  of 

service; 

Provided  that  leave  on  half  pay  may  be  commuted  as  leave  on  full  pay  on 

production of medical certificate. 
(13) The Vice-Chancellor shall, in addition to the powers conferred on him and the 

functions assigned to him under the Act, also have the powers and perform the 

functions as under :- 

(a) to exercise control over the affairs of the University; 
(b) to give effect to the decisions taken by any Authority of the University; 
(c) to exercise all the powers to maintain discipline in the University; 

(d) to  convene  the  meetings  of  the  Board  and  the  Academic  Council  and  to 

present any matter for deliberations and consideration; 

(e) to ensure due observance of the provisions of this Act and the Statutes and 

to exercise all the powers necessary for the purpose; 
(f) to take any action in an emergency when immediate action is called for and 

to report to such officer or the Authority about the action so taken who or 

which would have in the ordinary course dealt with the matter; 
(g) to maintain close co-ordination and integration in various branches, namely, 

teaching, research and extension; 
(h) to  appoint  teachers  and  employees  or  to  authorised  any  officer  to  make 

appointment to any post or category of posts; and 
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 (i) to take disciplinary action against any teacher or employee or to authorise 

any officer to take such action. 
 

2. Registrar 

(1) The   Registrar   of   the   University   shall   be   appointed   by   the   Board   on   the 

recommendation of the Selection Committee constituted for the purpose by the 

Board
7
. 

Provided  that  the  first  Registrar  shall  be  appointed  by  the  Chancellor  after 

consultation with the Government for a period not exceeding three years on such 

terms and condition as the Chancellor may determine. 
(2) The Registrar shall be responsible for the custody of the records and the common 

seal of the University. He shall be the ex-officio secretary to the Board and the 

Academic Council and shall maintain the minutes of the meetings. 
(3) The  Registrar  shall  place  before  the  Board  and  the  Academic  Council  all  such 

information as may be required for transacting business in the meetings. 
(4) The Registrar shall, in addition to as specified in clauses (2) and (3), shall exercise 

the powers and perform the functions as under :- 
 

(a) to make all necessary arrangements for the conduct of examination, training, 
workshop, seminar or any other programme of the University; 

(b) to perform all such functions as are assigned to him by the Vice-Chancellor, 
the Board or the Academic Council; 

(c) to submit to the Chancellor the copies of the agenda and the minutes of the 

meetings of the Board, Academic Council or any committee thereof; 
(d) to  sign  the  powers  of  attorney,  verify  pleadings,  appear  in  the  court  and 

authorise a person to appear for and on behalf of the University in a suit or 

other proceedings filed by or against the University; and 

(e) to take disciplinary action against such classes or categories of employees as 

may be authorised by the Vice-Chancellor. 
(5) The salary, allowances and other conditions of service of the Registrar shall be 

such as may be prescribed by the Ordinances of the University from time to time. 
(6) The Registrar shall retire on attaining the age of sixty years. 
 

3. Comptroller 

(1) The Comptroller of the University shall be appointed by the Vice-Chancellor on the 

recommendation of the State Government. 
(2) The Comptroller shall work under the control of the Vice-Chancellor. 
(3) The salary, allowances and other conditions of service of the Comptroller shall be 

such as may be prescribed by the Ordinances of the University from time to time. 
(4) The Comptroller shall retire on attaining the age of sixty years. 
(5) The Comptroller shall exercise the powers and perform the functions as under:- 

(a) to advise the Board and the Vice-Chancellor regarding the financial policy; 
(b) to make arrangements for the preparation of the budget of the University 

and for its presentation to the Board; 
(c) to hold and manage the assets, investments and properties of the University; 
(d) to exercise supervision and control over the funds of the University; 
(e) to keep all moneys belonging to the University in such a bank or in such 

manner as may be specified by the Board; 
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(f) to ensure that all expenditures are made within the limits fixed by the 

Authority competent to do so and for the purpose for which money is 

allotted or granted; 
(g) to prepare and maintain the accounts of the University in the manner as may 

be specified by the Board; 
(h) to supervise the collection of revenues of the University and to advise on the 

methods of such collection; 
(i) to keep watch on the cash and bank balances of the University; 
(j) to  ensure  that  the  registers  of  properties  of  the  University  are  properly 

maintained  and  that   stocks  of  all  equipments,  instruments   and  other 

materials in the offices, workshops, farms and sheds are duly checked and 

safely stored; 
(k) to call for any information or report necessary for verification from any office 

or centre or institution of the University; and 

(l) to perform such other functions as may be assigned to him by the Board or 

the Vice-Chancellor. 
 

4. Directors 

(1) The directors in the University shall be appointed by the Vice-Chancellor with the 

approval of the Board.
8

 

(2) A  director  shall  be  a  whole  time  officer  of  the  University  and  shall  retire  on 

attaining the age of sixty years. 
(3) The salary, allowances and other conditions of service of the directors shall be 

such as may be prescribed by the Ordinances of the University. 
(4) There shall be appointed, in addition to such directors as may be further deemed 

proper by the Board to be appointed, the following directors, namely :- 

(a) Director of Physical Plant; 
(b) Director of Research; 
(c) Director of Extension Education; and 

(d) Director of Students’ Welfare. 
(5) A  director  shall  exercise  such  powers  and  perform  such  functions  as  may  be 

specified in the ordinances of the University. 
 

5. Librarian 

(1) There shall be appointed a librarian of the University by the Vice-Chancellor with 

the approval of the Board. 
(2) The librarian shall deal with all the matters concerning University library including 

the  purchase,  cataloguing  and  maintenance  of  books,  journals,  periodicals, 
reports, etc. 

(3) The librarian shall be responsible for the operation of the University library and 

shall work under the control of the Vice-Chancellor. 
(4) The salary, allowances and other conditions of service of the librarian shall be such 

as may be specified in the ordinances of the University. 
 

6. Deans of colleges, faculties and Post-Graduate Studies 

(1) There  shall  be  a  Dean  for  each  college  and  faculty  and  for  the  post-Graduate 

Studies of the University. 
(2) A Dean shall be appointed by the Vice-Chancellor on the recommendation of the 
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Academic Council subject to the approval of the Board

9
. 

(3) A Dean shall receive such salary and allowances and his other conditions of service 

shall be such as may be specified in the ordinances of the University. 
(4) The Dean shall be the Chairman of the Board of Studies of his faculty or college 

and shall be responsible to the Vice-Chancellor for observance of the Statutes and 

regulations relating to the faculty or college and for conducting and organising 

teaching, training, research, etc. 
(5) The Dean shall co-ordinate the activities in various departments and sections of 

the college or the faculty and shall supervise the maintenance of records. 
(6) The Dean of Post-Graduate Studies shall co-ordinate post-graduate studies in all 

colleges, departments and sections of the University and shall exercise general 
supervision on post-graduate thesis and research programmes. 

(7) A Dean shall perform all such functions as are necessary for the proper functioning 

of the college or faculty or as are assigned to him by the Vice-Chancellor. 

7. Board 

(1) The Board shall consist of the following members, namely :- 

I- Vice-Chancellor ex-officio Chairman 

II- Nominated members :- 
(a) two persons nominated by the Vice-Chancellor from amongst the Deans, 

Associate Deans and the Directors; 
(b) two Professors of the University nominated by the Vice-Chancellor; 
(c) two persons nominated by the Vice-Chancellor from amongst the teachers 

other than Professors, Deans, Associate Deans and Directors; 
(d) two eminent educationists nominated by the Chancellor; 

(e) one   eminent   scientist   who   has   achieved   distinction   in   agriculture, 
nominated by the State Government; 

(f) one progressive farmer nominated by the State Government; 
(g) one member of the State Legislative Assembly nominated by the Speaker; 
(h) one nominee of the Indian Council of Agricultural Research. 
III- Ex-officio members :- 
(a) Secretary  to  the  Government,  Department  of  Agricultural  Production, 

Government of Rajasthan; 
(b) Secretary to the Government, Department of Animal Husbandry, 

Government of Rajasthan; 
(c) Secretary  to  the  Government,  Department  of  Education,  Government  of 

Rajasthan; 
(d) Director of Agriculture, Government of Rajasthan; 
(e) Registrar of the University : Member-Secretary 

(2) A nominated member of the Board shall hold office for a term of one year and 

shall be eligible for appointment for a second successive term. Such a person may 

be nominated again only after four years of the expiry of the pervious term of one 

year or, as the case may be, two years. 
(3) Six member shall form the quorum for a meeting of the Board. 
(4) The members of the Board shall not be entitled to any salary but may be paid such 

travelling and daily allowances as may be fixed by the Board. 
(5) The Chairman of the Board may exercise such powers of the Board as may be 

delegated to him by the Board. 
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(6) The minutes of the meetings of the Board shall be recorded and maintained by the 

member secretary of the Board. 
(7) A  secretary  to  the  Government  who  is,  for  any  reason,  unable  to  attend  any 

meeting of the Board as its member may depute any officer subordinate to him to 

attend such meeting. 
(8) The Board shall exercise the powers and perform the functions as under :- 

(a) to manage and administer the finances, revenues, assets and properties of 

the University; 

(b) to control and supervise all the administrative affairs of the University; 
(c) to approve or sanction the annual budget of the University; 
(d) to  acquire,  dispose of,  hold  or  control  the  properties  and  funds  of  the 

University; 

(e) to accept the transfer of any movable or immovable property on behalf of 

the University; 

(f) to administer the funds placed at the disposal of the University for certain 

specific purposes; 
(g) to   create  any   posts   of  teachers  and  employees   in  the   academic  or 

administrative or any other department or office; 
(h) to determine the terms and conditions of service of teachers and employees 

of the University; 
(i) to specify the qualification and functions of teachers and employees; 
(j) to appoint committees, standing or temporary, for any purpose; 
(k) to permit or approve the borrowing of money and to make arrangement for 

its repayment; 

(l) to invest money in stocks, funds or securities or in approved banks or other 

financial  institutions  or  in  the  purchases   of assets  or  properties  in 

consultation with the Finance Committee; 
(m) to regulate and approve the appointments of Visiting Professors, Emeritus, 

Professors, Fellows, Scientists and experts and to determine the terms and 

conditions of such appointments; 
(n) to enforce discipline in teachers and employees; and 

(o) to   regulate   and   determine   all   matters   concerning   the   University   in 

accordance with the Act and the Statutes, 
(9) The Board shall meet at such intervals as it deems necessary: 

Provided that a meeting shall be held at least once in every three months. 
 

8. Academic Council 
(1) The Academic Council of the University shall consist of the following members, 

namely :- 

(a) Vice-Chancellor Ex-officio Chairman; 
(b) Dean, Post-graduate studies ; 
(c) Deans of all faculties of the University; 
(d) Directors of Research; 
(e) Director of Extension; 
(f) Director, Students’ Welfare; 
(g) All Heads of departments not below the rank of Associate Professor; 
(h) Two  representatives  of  the  Extension  Programme  not  below  the  rank  of 

Associate Professor nominated by the Vice-Chancellor by rotation; 
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 (i) Two  Associate  Professors  and  four  Assistant  Professors  having  ten  years 

experience   in   teaching   degree   or   post-graduate   classes   including   the 

experience in conduction or guiding research work or extension programme, 
to be elected from amongst themselves; 

(j) Two  persons  nominated  by  the  Vice-Chancellor  from  amongst  persons 

possessing  special  attainments  in  the  study  of  agriculture,  not  being 

teachers or employees of the University; and 

(k) Registrar of the University : Member-secretary 
 

(2) The term of office of a nominated or elected member shall be two years. 
(3) The Academic Council shall be incharge of the academic activities and affairs of all 

the colleges and institutions and shall exercise control over the courses, teaching, 
examinations and the award of degrees, diplomas and certificates. 

(4) The  Academic  Council  shall  exercise  the  powers  and  perform  the  functions  as 

under :- 
 

(a) to supervise, control and regulate the academic policy of the University
10

; 
(b) to give direction in the matters of teaching, examination, evalution, research 

and extension; 
(c) to take action for improvement of the academic standards; 
(d) to   make   regulations   for   academic   functioning,   discipline,   admission, 

fellowship, fee and other ancillary matters; and 

(e) to do any other thing or act as may be prescribed from time to time. 
 

9. Board of Studies and Faculties 

(1) There shall be a Board of Studies in cash faculty consisting of such members as 

may be specified by the Vice-Chancellor. The Dean of the faculty shall be the ex- 

officio Chairman of its Board of Studies. 
(2) There shall be as many faculties as may be determined by the Vice-Chancellor on 

the recommendation of the Academic Council. Each faculty shall comprise such 

departments with assignment of such subject as may be specified by the Vice- 

Chancellor. 
(3) There shall also be a Post-graduate faculty with Dean of Post-graduate studies in 

it. 
(4) Every department shall have a Head to be appointed by the Vice-Chancellor from 

amongst  the  professors  or,  in  the  absence  of  any  professors,  the  Associate 

professors of that department or the officers of the Government. 
(5) The Board of studies, the Dean and the Head of the department shall exercise 

such powers and perform such functions as may be specified in the Ordinances of 

the University or the regulations. 

10. College, Research Stations and Extension Centers 

There shall be as many constituent and affiliated college, institutions research stations, 

and extension centers of the University as may be specified in the notification issued 

under sub-section (1) of section 36 and as may be from time to time further determined 

by the Board with the prior approval of the Chancellor. 
11. Extension Education 

(1) The extension education shall be conducted by the Director of Extension and shall 
be  primarily  educational  in  nature  (as  distinct  from  supplies,  services  and 

regulation) in the State. 
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 (2) There  shall  be  imparted  training  including  refresher  training  to  the  extension 

officers and other employees of various departments of the Government. 
 

12. Selection Committees
11

 

(1) Save as otherwise provided in the Act or the Statutes, there shall be a selection 

committee for appointments to each of the following categories of posts :- 

(a) Professors; 
(b) Readers; 
(c) Lecturers; 
(d) Directors; 
(e) Heads of institutions, if any; and 

(f) other academic staff. 
(2) A Selection committee shall consist of the following members, namely :- 

(a) Vice-Chancellor ex-officio Chairman; 

(b) one  expert  from  outside  the  University  to  be  nominated  by  the  Vice- 

Chancellor; 

(c) a nominee of the Chancellor; 
(d) a nominee of the Board; and 

(e) a nominee of the Government. 
(3) The quorum for a meeting of a selection committee shall be three. 
(4) The procedure to be followed by a selection committee shall be such as may be 

specified in the Ordinances of the University. 
(5) The selection committee shall make recommendations to the Board which may, 

while accepting such recommendations, send the same to the Vice-Chancellor for 

making appointment or may, while not accepting them, submit the case together 

with  reasons  for  not  accepting the  recommendations  to  the  Chancellor  whose 

decision   thereon   shall   be   final   and   the   Vice-Chancellor   shall   take   action 

accordingly. 
13 Ex-Cadre Promotion 

The  provision  of  the  Rajasthan  Universities  Teachers  and  Officers  (Selection  for 

Appointment) Act, 1974 ( Rajasthan Act 18 of 1974 ) shall apply in the matter of ex- 

cadre promotions in the University. 
14. Other Committees 

(1) An Authority may appoint as many standing or special committees as it may deem 

necessary and may also appoint any such person to a committee who is not a 

member of such Authority. 
(2) A committee may deal with a matter assigned to it and the action taken by the 

committee shall be final on confirmation by the Authority appointing it. 
15. Conditions of Service of Teachers and Employees 

All  teachers  and  employees  shall,  in  the  absence  of  any  contract  in  writing  to  the 

contrary, be governed by the terms and conditions  and the code of conduct as may be 

specified in the Ordinances of the University from time to time 
 

16. Suspension or Removal of Teachers and Employees 

(1) Where suspension appears necessary on account of misconduct on the part of a 

teacher or an employee, the Appointing Authority shall have powers to place such 

teacher or the employee under suspension and to send a report to the Board 

immediately. 
 
 

                                                             
11

 Statute 12 substituted vide amendment dated November 16, 1990 at page 23 
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 (2) The appointing authority may, after an enquiry in which reasonable opportunity of 

showing cause and hearing has been given, make an order of removal from service 

of a teacher or an employee. 
(3) Save as provided in clause (2), a teacher or an employees shall not be removed 

from service without a good cause and without giving him three months notice in 

writing or three months salary in lieu of notice. 
17. Resignation 

(1) In the case of permanent employment, a teacher or an employee may resign from 

service after giving three months notice or paying three months salary in lieu of 

notice  to  the  appointing  authority.  In  the  case  of  employment  not  being 

permanent, one month's notice or one month's salary shall be sufficient. 
(2) The resignation shall take effect form the date on which it is accepted by the 

appointing authority. 
 

18. Discipline 

(1) The discipline shall be maintained in the University by the Vice-Chancellor and he 

shall have power to take such disciplinary action against a student as appears 

necessary. 
(2) A student may be expelled from the University or rusticated for any period or 

punished with fine or debarred from taking any examination conducted  by the 

University for one or more years as may be ordered by the Vice-Chancellor. 
(3) The result of examination may be withheld or cancelled in respect of any student 

as may be ordered by the Vice-Chancellor. 
(4) The heads of recognised institutions shall have power to take disciplinary action 

against any student of the institution. 
 
 

S.R. BHANSALI 

Secretary to the Government
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RAJASTHAN AGRICULTURAL UNIVERSITY, BIKANER 

 

NOTIFICATION 
 

Bikaner, November 16, 1990 
 

No.F.29/RAJAU/PA/R/953-59- In exercise of the powers conferred by sub section 

(3) of Section 29 of the Rajasthan Agricultural University, Bikaner Act, 1987 (Act No.39 of 

1987), the Board of Management of the Rajasthan Agriculture University, Bikaner hereby 

makes the following amendment in the Statutes of the University the same having been 

assented to by the Chancellor after consultation with the Government, namely :- 
 

AMENDMENTS 
 

For existing Statute 12, the following shall be substituted, namely:- 

 

12.   Appointment of Teachers & Officers : 
 

For every selection of a teacher or of an Officer in the University, there shall be 

constituted a committee consisting of the following:- 
 

(i) Vice-Chancellor of the University who shall be the Chairman of the Committee. 
 

(ii) An eminent educationist to be nominated by the Chancellor for a period of one 

year. 
 

(iii)   An Eminent Educationist to be nominated by the State Govt. for a period of 

one year. 
 

(iv)   One member of the Board of Management to be nominated by the State Govt. 

for a period of one year. 
 

(v) One member nominated by the Board of Management out of a panel of twelve 

names  recommended  by  All  India  Council  of  Technical  Education  if  the 

appointment is to be made in Engineering Faculty otherwise recommended by 

the Indian Council of Agricultural Research; and 
 

(vi)   Such other persons as members specified in column 2 of the schedule for the  
    selection of the teachers and the officers mentioned in coloumn one thereof.  
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SCHEDULE FOR THE SELECTION OF THE TEACHERS & OFFICERS 
 

Category of post Specified Members 

1) Dean   or   Assoc.   Dean   of   a   college   or 

Director  of  Students’  Welfare,  Director   
Of Research, Director Extension, Education, 
Assoc.   Director   or   any   other   Director 

having his pay in the scale not lower than 

Three experts not connected with the 

University to be nominated by the Vice- 

Chancellor  out  of  a  panel  of  names 

recommended by the Academic Council 
of the University. 

that of the Professor. 
2) Professor Senior  most  Dean  of  the  faculty  the 

Director  of  Research  and  the  Director 

Extension Education. 
 

Head  of  the  Department  concerned  if 

he is a Professor otherwise the Senior 

most Professor in the department. 
 

Three experts not connected with the 

University having special knowledge in 

the subject in which a Professor is to be 

appointed to be nominated by the Vice- 

Chancellor  out  of  a  panel  of  names 

recommended by the Academic Council 
of the University. 

3) Assoc.Prof./Asstt.Prof.any   other   teacher   (1) Dean of the College concerned, the 

having   his   pay   in   the   scale   of   an 

Assoc.Prof.or an Asstt.Prof. but lower than 

Director  Research  &  the  Director 

Extension Education; 
that of a Professor 

(2) Head of the Deptt. concerned if he 

is a Professor otherwise the senior 

most Professor in the Department. 
 

(3) Two  experts  not  connected  with 

the University, having special 
knowledge in the subject in which 

an appointment is to be made out 

of a panel of names recommended 

by  the  Academic  Council  of  the 

University. 
4) Registrar, Dy.Registrar Asstt.Registrar, or      One   expert   not   connected   with   the 

any  other  officer  having  the  pay  scale      University to be nominated by the Vice- 

equivalent to or lower than that of the       Chancellor 

Registrar  &  Dy.Registrar  but  not  lower 

than that of the Asstt.Registrar. 
5) Librarian Three  experts  not  connected  with  the 

University  having  special  knowledge  of 

Library Science and Library.
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Administration to be nominated by the 

Vice-Chancellor out of a panel of names 

Recommended by the Board of 
Management. 

6) Dy.Librarian/Asstt.Librarian or any other    Two  experts  not  connected  with  the 

having his pay in a scale not lower that of       University having special knowledge 

the Asstt.Librarian officer with library of Library Science and 

Library administration to be nominated 

by the Vice-Chancellor out of a panel of 

names  recommended  by  the  Board  of 

Management. 
 

EXPLANATION 
 

I. The expression “Expert or experts not connected with the university” wherever used 

in the schedule shall mean such experts who are neither in the employment of the 

University  concerned  nor  are  members  of  the  Board  of  Management  or  the 

Academic Council is constituted. 
 

II. Three or as the case may be two experts to be nominated by the Vice-Chancellor for 

the  selection  of  the  teachers  specified  at  serial  number  1,2,& 3  in  Col. I  of  this 

schedule  shall  be  chosen  by  him  on  the  advice  of  a  committee  consisting  of  a 

member  of  Rajasthan  Public  Service  Commission  to  be  nominated  by  the  State 

Government after consultation with the Chairman of the said commission who will 
be the Chairman of the Said Committee. 
 

III. The eminent educationist nominated under clause III of the Statute (12) and the 

member of the Board of Management nominated under clause IV of said statute 

and said committee shall, from out of the panel of names recommended by the 

Academic  Council  recommended  to  the  Vice-Chancellor.  Names  of  at  least  12 

experts for each selection  committee which shall be in order of priority. 
The eminent educationist nominated under clause (ii) and clause (iii) of the statute 

12 and the members of the Board of Management nominated under clause (iv)- of 

the said statute shall be members of every selection committee constituted during 

the course of one year from the date of his nomination: 

 

Provided that member for selection committee nominated under clause (ii), (iii), (iv) 

  of statute 12 shall continue to be the member of every selection committee even after 

  expiry of his term until a fresh nomination is made by the chancellor or as the case may be 

  by  the state  Government  subject,  however, that  fresh  nomination of  such  member   
  for Selection Committee shall be made within a period of not exceeding three months  
  from the date of expiry of his term. 
 

IV. No person shall be eligible to be nominated as experts on any selection committee if 

he has been a member of any two selection committees during the same year. 
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A.  PROCEDURE OF SELECTION COMMITTEE: 
 

1. The quorum required for the meeting of a selection committee constituted under 

statute 12 shall not be less than five out of which at least two shall be the experts, if 
the selection to be made is for the post of Professor or Associate Professor and at 

least one shall be an expert if the selection is to be made for the post of Assistant 

Professor or any other post of teacher equivalent thereto. The quorum required for 

the meeting of selection committee for selection of non-teaching posts shall be not 

less than one half of the number of the members of the selection committee out of 

which at least one shall be an expert. 
 

2. The Selection Committee shall make recommendation to the Board of Management, 

if the Board of Management  disapproves  the  recommendations  of the Selection 

Committee,  the  Vice-Chancelor  shall  submit  such  recommendations  alongwith 

reasons for  disapproval given by the Board of Management to the Chancellor for his 

consideration and the decision of the Chancellor thereon shall be final. 
 

3. Every selection committee shall be bound by the qualifications laid down in the 

relevant law of the University for the post of a teacher or as the case may be of an 

officer. 
 

4. The  Selection  Committee  while  making  its  recommendations  to  the  Board  of 

Management under sub-section A(2), shall prepare a list of candidates selected by it 

in order of merit and shall further prepare a reserve list in the same order and to the 

extent  of  50%  of  vacancies  in  the  posts  of  teachers  or  officers  for  which  the 

Selection Committee was constituted under statute 12 and shall forward the main 

list   and   the   reserve   list   alongwith   its   recommendations   to   the   Board   of 

Management. An odd number of vacancies will be treated as next even number for 

the preparation of reserve list. 
 

B.  DISQUALIFICATION FOR SITTING AS MEMBER IN SELECTION COMMITTEE: 

A person shall be disqualified from sitting as a member of any selection committee 

and from taking part in any selection seeking selection to the post of a teacher or an 

officer in the University. 
 

C.  VACANCY OR DEFECT NOT TO INVALIDATE SELECTION 

Subject to the provisions as to be requirement of quorum, no act, proceedings or 

selection  made  by  a  selection  committee  shall  be  questioned  on  the  ground  of  the 

existence of any vacancy or defect in the nomination of a member of such committee. 
 

D.  TRANSFER OF OFFICERS: 

1. The Chancellor may for administrative reasons transfer an officer of a University to 

any other University. 
 

2. Such officer upon his transfer shall carry with him to the University to which he is 

transferred such other conditions  of service as  may  be specified in the order of 

transfer.
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E.  RESERVATION OF POST: 
 

Notwithstanding  anything  contained  in  the  relevant  law,  as   from   the  date  of 

commencement of the Rajasthan Universities Teachers and Officers (Special Conditions of 

Service)(Amendment) Act, 1984 there shall be reserved by the University, 16% posts of 

scheduled caste and 12% posts of scheduled tribes candidates for appointment to the post 

of teachers and officers to be appointed in the University in pursuance of every selection 

made under this Act: 
 

Provided that, if any selection, persons belonging to such caste or such tribes are not 

appointed on such  percentage as is provided for in this section , whether by reason of their not 

having applied for selection or by reason of their not having been selected, the number of posts 

by which such percentage short shall be carried forward upto a maximum period of three 

years. 
 

By Order of the Chancellor 

Sunneel Dhariwal, 
Registrar & Secretary 

Board of Management
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RAJASTHAN AGRICULTURAL UNIVERSITY, BIKANER 334002 (Raj.) 
 

NOTIFICATION 

Bikaner, February, 10, 1995 
 

 

No.F.33/M/RAJAU/Act 1987- In exercise of the powers conferred by sub-section (3) 

of  Section  29  of  the  Rajasthan  Agriculture  University,  Bikaner  Act  1987  (Act  No.39  of 

1987), the Board of Management of the Rajasthan Agricultural University, Bikaner hereby 

makes the following amendment in the Statutes of the University.  The same having been 

assented to by the Chancellor after consultation with the Government, namely;- 
 

AMENDMENTS 
 

The existing Statute 4 (1) and 6 (2) shall be substituted by the following ;- 

 

4. DIRECTOR-(1)  The  Directors  in the  University  shall  be  appointed  by  the  Vice- 

Chancellor  after  selection.  The  procedure  of  selection  is  laid  down  under 

amended Statute 12. 
(2) a Director shall be a whole time Officer of the University. The tenure of office 

of the Director shall of five years which can be extended for another five years. 
Director shall be retire from the University services on attaining the age of 60 

years. 

The existing Statute 6 (2) shall be substituted by the following : 

 

6(2)   A Dean shall be appointed by the Vice-Chancellor after selection. The procedure 

of selection is laid down under amended Statute 12. the tenure of office of the 

Dean shall be of 3 years which can be further extended for another 3 years. Dean 

shall retire from the University services on attaining  the age of 60 years. 
 
 

By order of the Chancellor 

   ch- Mh- 'kkafMY;] 

         Registrar & Secretary Board of Management 
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             LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP –II) 

NOTIFICATION 

Jaipur, July 07, 1995 

 

No.F.4(1)Vidhi/2/95- In pursuance of clause (3) of Article 348 of the Constitution of 

India, the Governor is pleased to authorise the publication in Rajasthan Gazette of the 

following  translation  in  the  English  Language  of  the  Rajasthan  Vishwavidhyalayon  ke 

Adhyapak Tatha Adhikari ( Niyukti Ke Liye Chayan) (Sanshodhan) Adhyadesh, 1995 (1995 

Ka Adhyadesh Sankhya 1) promulgated by him the 7th day of July, 1995). 
 

(English Translation) 
 

THE RAJSTHAN UNIVERSITIES TEACHERS AND OFFICERS (SELECTION FOR APPOINTMENT) 

  (AMENDMENT) 

ORDINANCE, 1995 

(Ordinance No.1 of 1995) 
 

(Made and promulgated by the Governor on the 7th day of July, 1995) 

An 

Ordinance 

Further to amend the Rajasthan Universities Teachers and Officers (Selection for 

Appointment ) Act, 1974 
 

Whereas the Rajasthan Legislative Assembly is not in session and the Governor of 

the State of Rajasthan is satisfied that the circumstances exist which render it necessary 

for him to take immediate action; 
Now, therefore, in exercise of the powers conferred by clause (1) of Article 213 of 

the Constitution of India, The Governor hereby Promulgates in the Forty-sixth Year  of the 

Republic of India the following Ordinance, namely ;- 

1. Short title and commencement - 
 (1) This  Ordinance  may  be  called  the  Rajasthan  Universities  Teachers  and 

                     Officers (Selection for Appointment )(Amendment ) Ordinance, 1995. 
 

(2) It shall come into force at once. 
 

2. Amendment of section 2, Rajasthan Act No.18 of 1974- 

 In  sub-section  (1)  of  section  2  of  the  Rajasthan  Universities  Teachers  and   

 Officers   (Selection   for   Appointment)   Act,   1974   (Act   No.18   of   1974), 

 hereinafter referred to as the principal Act clause (1) shall be re-numbered as 

 clause (i-a) and before clause (i-a) as so re-numbered the following clause 

                       shall be inserted namely;- 

“(i)   Backward Classes” means such Backward Classes of citizens, other than 

the Scheduled Castes and the Scheduled Tribes, as may be notified in 

the Official Gazette by the State Government from time to time.”
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3. Insertion of new section 10-A Rajasthan Act No.18 of 1974- After section 10 of 

the Principal Act, the following new section 10-A shall be inserted namely;- 

“10-A. Reservation of posts for Backward Classes- Notwithstanding anything 

contained in the relevant law, as from the date of commencement of the 

Rajasthan  Universities  Teachers  and  Officers  (Selection  for  Appointment) 

(Amendment)  Ordinance,  1955  (Ordinance  No.1  of  1995),  there  shall  be 

reserved   in   the   University   concerned,   Twenty-one   percent   posts   for 

Backward Classes for appointment to the posts of teachers and officers to be 

appointed in the University in pursuance of every selection made under this 

Act: 
 

Provided that in the event of non-availability of the eligible and suitable candidates 

from amongst Backward classes in a particular year, the vacancies so reserved for them 

shall be filled in accordance with the normal procedure.” 
 

cfyjke   Hkxr 

Governor of Rajasthan 

ts-ih- caly 

Secretary to the Government
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RAJASTHAN AGRICULTURAL UNIVERSITY, BIKANER  
 

NOTIFICATION 

Bikaner July 14, 1997 
 

S.O.143- In exercise of the powers conferred by sub section (3) of Section 29 of the 

Rajasthan  Agriculture  University,  Bikaner  Act,  1987  (Act  No.39  of  1987),  the  Board  of 

Management of the Rajasthan Agricultural University, Bikaner hereby makes the following 

amendment in the Statutes of the University. The same having been assented to by the 

Chancellor after consulatation with the Government, namely;- 
 

AMENDMENT 
 

The existing Statute 2 (1) shall be substituted by the following;- 

 

2. Registrar 
 

(1)  The Registrar of the University shall be appointed by the Board on 

the  recommendation  of  the  Selection  Committee  constituted  for  the 

purpose by the Board; 

 

provided   that   the   first   Registrar   shall   be   appointed   by   the 

Chancellor after consultation with Govt. for a period not exceeding three 

years on such terms and condition as the Chancellor may determine: 
 

provided further that the Board of Management may appoint the 

Registrar on deputation from out of a panel of RAS/IAS Officer furnished 

by the State Government on the request  of the Board/Vice-Chancellor. 
Such appointment will be for a period specified by the Board in the order. 
 

(No.F.33/M/AU/ACT-1987) 
 
 

By Order of the Chancellor 

 ,y-lh-vks>k 

Registrar and Secretary 

Board of Management 
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RAJASTHAN AGRICULTURAL UNIVERSITY, BIKANER  

NOTIFICATION 

Bikaner April 06, 2009 

 
 

G.S.R. 7.- In exercise of the power conferred by sub-Section (3) of Section 29 of the 

Rajasthan  Agriculture  University,  Bikaner  Act,  1987(Act  No.  39  of  1987),  the  Board  of 

Management of the Rajasthan Agricultural University, Bikaner hereby makes the following 

amendment in the Statutes of the University. The same having been assented to by the 

Chancellor after consultation with the Government, namely :- 
 

AMENDMENT 
 

The existing Statute 8(4)(a) shall be substituted by the following :- 

(4)   The Academic Council shall exercise the powers and perform the functions as 

under :- 

(a)   to supervise, control and regulate the academic policy including affiliation of 

colleges of the University. 
 

[No. F.Act & Statute/RAU/Leagl/2009/1639-46] 
 

By order of the H.E. the Chancellor 

RAMDEV GOYAL 

Registrar & Secretary, 
Board of Management
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      THE RAJASTHAN AGRICULTURE UNIVERSITY,  

     BIKANER (CHANGE OF NAME) ORDINANCE, 2009 
      (ORDINANCE NO.2 OF 2009) 

      (Made and promulgated by the Governor on the 4th day of June, 2009 
 

 

No.  F.  4(2) Vidhi/2/2009.– In  pursuance  of clause  (3) of Article  348 of the 

     Constitution of India, the Governor is pleased to authorize the publication in the Rajasthan 

  Gazette of the following translation in the English language of the Rajasthan Krishi Vishwa – 

  Vidyalaya, Bikaner (Name Parivartan) Adhiniyam, 2009 ( 2009 la Adhyadesh Sankhyank 2) 

  promulgated by him on the 4th day of June, 2009 :- 
 

(Authorised English Translation) 
The Rajasthan Agriculture University, Bikaner (Change of name) Ordinance, 2009 

(Ordinance No. 2 of 2009) 
(Made and promulgated by the Governor on the 4th day of June, 2009) 

An 

ORDINANCE 

 

To change the name of the Rajasthan Agriculture University Bikaner and to make 

certain amendment  in the Rajasthan Agriculture University, Bikaner Act, 1987. 
 

Whereas,  the  Rajasthan  State  Legislative  Assembly  is  not  in  session  and  the 

Governor of the State of Rajasthan is satisfied that the circumstances exist which render  
it necessary for him to take immediate action: 
 

Now, therefore, in exercise of the powers conferred by clause (1) of Article 213 of 

the Constitution of India, the Governor hereby promulgates in the Sixtieth year  of the 

Republic of India, the following ordinance, namely :- 
 

1. Short title and commencement 

(1) This ordinance may be called the Rajasthan Agriculture University, Bikaner 

(Change of Name) ordinance, 2009 

(2) It shall come into force at once. 
2. Change of name of the Rajasthan Agriculture University, Bikaner 

(1) The  name  of  the  Rajasthan  Agriculture  University,  Bikaner  incorporated 

under the Rajasthan Agriculture University, Bikaner Act, 1987 (Act No. 39 of 

1987) hereinafter referred to as the principal Act, shall, as from the date of 

commencement of this ordinance, be “The Swami Keshwanand Rajasthan 

Agriculture University, Bikaner” 

(2) Any reference to the Rajasthan Agriculture University, Bikaner in any law for
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the time being in force or in any indenture, instrument or other documents 

shall be read and construed as a reference to that University under its name 

as altered by this ordinance. 
(3) Nothing in this ordinance shall affect the continuity of the corporate status 

of the said University. 
3. Amendment 

(1) As from the date of commencement of this Ordinance, the principal Act Shall 
stand amended to the extent and in the manner specified in the Schedule. 

(2) The provisions of sub-section (1) Shall be without prejudice to the generality 

of the provisions of section 2. 
4. Citation  of  the  principal  Act.-  The  principal  Act  may  be  cited  as  the  Swami 

Keshwanand Rajasthan Agriculture University, Bikaner Act, 1987. 
 
 

THE SEHEDULE 

(See section 3) 
 

Section 1. - In   sub-section   (1),   for   the   expression   “The   Rajasthan   Agriculture 

University,   Bikaner   Act”   the   expression   “the   Swami   Keshwanand 

Rajasthan Agriculture University, Bikaner Act” Shall be substituted. 
Section 2.- For clause (u), the following clause shall be substituted namely :- 

“(u)”  University”  means  the  Swami  Keshwanand  Rajasthan  Agriculture 

University, Bikaner.” 

Section 3.- In sub-section (1) for expression “The Rajasthan Agriculture University, 
Bikaner”, the expression “The Swami Keshwanand Rajasthan Agriculture 

University, Bikaner” Shall be substituted. 
 
 

June 4, 2009    'khysUæ  dqekj  flag 

Governor of Rajasthan 

   ,l0,l0 dksBkjh 

Principal Secretary to the Government
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(Group-II) 
 

NOTIFICATION 

 

Jaipur, June 10, 2013 
 

No.  F.  4(10)  Vidh/2/2013.  –  In  pursuance  of  clause  (3)  of  Article  348  of  the 

Constitution of India, the Governor is pleased to authorize the publication in the Rajasthan 

Gazette of the following translation in the English language of the Swami Keshwanand 

Rajasthan  Krishi  Vishwavidyalaya,  Bikaner  (Sanshodhan)  Adhyadesh,  2013  (2013  Ka 

Adhyadesh Sankhyank 7) promulgated by her on the 7th day of June, 2013 :- 
 

(Authorized English Translation) 
 

THE SWAMI KESHWANAND RAJASTHAN AGRICULTURE UNIVERSITY, BIKANER 

(AMENDMENT) ORDINANCE, 2013 
 

(Ordinance No. 7 of 2013) 

 

(Made and promulgated by the Governor on the 7th day of June, 2013) 
 

An 
 

Ordinance 
 

Further to amend the Swami Keshwanand Rajasthan Agriculture University, Bikaner Act, 

1987 
 

Whereas,  the  Rajasthan  State  Legislative  Assembly  is  not  in  session  and  the 

Governor of the State of Rajasthan is satisfied that circumstances exist which render it 

necessary for her to take immediate action ; 
 

Now, therefore, in exercise of the power conferred by clause (1) of Article 213 of 

the Constitution of India, the Governor hereby promulgates in the Sixty-fourth year of the 

Republic of India, the following Ordinance, namely :- 
 

1.  Short  title  and  commencement -  (1)  This  Act  may  be  called  the  Swami 

Keshwanand Rajasthan Agriculture University Bikaner (Amendment) Act, 2013. 
(2) It shall come into force at once. 
 

2. Amendment of section 19, Rajasthan Act No. 39 of 1987 - In the existing section 

19 of the Swami Keshwanand Rajasthan Agriculture University Bikaner Act, 1987(Act No. 
39 of 1987), hereinafter referred to as the principal  Act, the following shall be substituted, 
namely:- 

"19. Vice-Chancellor - (1) The Vice-Chancellor shall be a whole time paid officer of 

the University and shall be appointed by the Chancellor in consultation with the State 

Government upon recommendation of a Selection Committee consisting of -
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(a) one person nominated by the Board not connected   with the University or 

any college thereof; 
(b) Director General, Indian Council of Agriculture Research or his nominee; 
(c) one person nominated by the Chancellor; and 

(d) one person nominated by the State Government, and the Chancellor shall  
 appoint one of these persons to be the Chairman of the Committee. 

 

(2) The term of the office of the Vice-Chancellor shall be three years from the date 

on which he or she enters upon his or her office or until he or she attains the age of 

seventy years, whichever is earlier: 
Provided  that  the  same  person  shall  be  eligible  for  reappointment  for  a 

second term. 
(3)   The   Vice-Chancellor   shall   receive   such   pay   and   allowances   as   may   be 

determined by the State Government. In addition to it, he or she shall be entitled to free 

furnished residence maintained by the University and such other perquisites as may be 

prescribed. 
(4) When a permanent vacancy in the office of the Vice-Chancellor occurs by reason 

of his or her death, resignation, removal or the expiry of his or her term of office, it shall 
be filled by the Chancellor in accordance with sub-section (1), and for so long as it is not so 

filled, stop-gap arrangement shall be made by him or her under and in accordance with 

sub-section (5). 
(5) When a temporary vacancy in the office of the Vice-Chancellor occurs by reason 

of leave, suspension or otherwise or when a stop-gap arrangement is necessary under 

sub-section (4), the Registrar shall forthwith report the matter to the Chancellor who shall 
make, on the advice of the State Government, arrangement for the carrying on of the 

function of the office of the Vice-Chancellor. 
(6) The Vice-Chancellor may at any time relinquish office by submitting, not less 

than sixty days in advance of the date on which he or she wishes to be relieved, his or her 

resignation to the Chancellor. 
(7)  Such resignation shall take effect from the date determined by the Chancellor 

and conveyed to the Vice-Chancellor. 
(8) Where a person appointed as the Vice-Chancellor was in employment before 

such appointment in any other college, institution or University, he or she may continue to 

contribute to the provident fund of which he or she was a member in such employment 

and the University shall contribute to the account of such person in that provident fund. 
(9)  Where  the  Vice-Chancellor  had  been  in  his  or  her  previous  employment,  a 

member  of  any  insurance  or  pension  scheme,  the  University  shall  make  a  necessary 

contribution to such scheme. 
(10) The Vice-Chancellor shall be entitled to travelling and daily allowance at such 

rates as may be fixed by the Board. 
(11) The Vice-Chancellor shall be entitled to leave as under:- 

(a) leave on full pay at the rate of one day every eleven days of active 

service ; and 

(b) leave on half pay at the rate of twenty days for each completed 

year of service: 
Provided  that  leave  on  half  pay  may  be  commuted  as  leave  on  full  pay  on 

production of medical certificate.”.
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3.Amendment of section 27, Rajasthan Act No. 39 of 1987  - For section 27 of the 

principal Act, the following section shall be substituted, namely:- 
 

"27.  Accounts  and  audit -  (1)  The  annual  accounts  and  balance  sheet  of  the 

University shall be prepared by the Comptroller under the direction of the Vice-Chancellor 

and all moneys accruing to or received by the University from whatever source and all 
amount disbursed or paid shall be entered in the accounts. 

(2) The Comptroller shall, before such date as may be prescribed by the Statutes, 
prepare the annual financial estimates for the ensuing year. 

(3)  The  annual  accounts  and  the  annual  financial  estimates  prepared  by  the 

Comptroller shall be placed before the Board together with the remarks of the Finance 

Committee for approval and the Board may pass resolution with reference thereto and 

communicate the same to the Comptroller who shall take action in accordance therewith. 
(4) The annual accounts shall be audited in the prescribed manner by such auditors 

as the State Government may direct and the cost of such audit shall be  a charge on the 

University fund. 
(5) The accounts when audited shall be printed and copies thereof, together with 

the  audit  report,  shall  be  submitted  by  the  Vice-Chancellor  to  the  Board  which  shall 
forward  them  to  the  State  Government  with  such  comments  as  may  be  deemed 

necessary. 
(6)  The  University  shall  settle  objections  raised  in  the  audit  and  carry  out  such 

instructions as may be issued by the State Government on the audit report." 
 

4. Insertion of new sections in, Rajasthan Act No. 39 of 1987  -  After section 28 

and before the existing Chapter- VIII of the principal Act, the following new sections shall 
be inserted as follows:- 
 

“28-A. Control of the State Government - Where the State Government funds are 

involved, the University shall abide by the terms and conditions attached to the sanction 

of such funds which may inter alia include prior permission of the State Government in 

respect of the following, namely:- 

(a) creation of the new posts of teachers, officers or other employees; 
(b) revision of the pay, allowances, post-retirement benefits and other benefits 

to its teachers, officers and other employees; 
(c) grant of any additional/special pay, allowance or other extra remuneration 

of any description whatsoever, including ex-gratia payment or other benefits 

having  financial  implications,  to  any  of  its  teachers,  officers  or  other 

employees; 

(d) diversion of any earmarked funds other than the purpose for which it was 

received; 
(e) transfer by sale, lease, mortgage or otherwise of immovable property; 
(f) incur expenditure on any development work from the funds received from 

the State Government for any purposes other than for which the funds are 

received; and 

(g) take any decision resulting in increased financial liability, direct or indirect, 
for the State Government. 
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Explanation - The above conditions shall also apply in respect of the posts created 

from any other fund, which may, in the long term, be likely to cause financial implications 

to the State Government. 

 

"28-B  Assumption of financial control by the State Government as emergency 

measure  (1) The State Government shall have the right to cause an inquiry to be made, by 
such persons or persons as it may direct, and to issue directions to the University , in 
resopect of  any  matter  connected  with  the  finances  of  the  University,  where     
State Government funds are concerned. 

 

(2) If the State Government is satisfied that owing to mal-administration or financial 

mismanagement in the University a situation has arisen whereby financial stability of the 

University has become insecure, it may by a notification, declare that the finances of the  

University shall be subject to the control of the State Government and shall issue such 

other directions as it may deem fit for the purpose and the same shall be binding on the 

University." 

 

               (Margaret Alva) 

              Governor of Rajasthan. 
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                                        LAW (LEGISLATIVE DRAFTING) DEPARTMENT  

(GROUP-II) 

NOTIFICATIONS 

 

                        Jaipur, September 16, 2013

  

 

 No.F.2(39)Vidhi/2/2013.- In pursuance of Clause (3) of Article 248 of the Constitution of India, 

the Governor is pleased to authorize the publication in the Rajasthan Gazette of the following 

translation in the English language of the Swami Keshwanand Rajasthan Krishi Vishwavidyalaya, 

Bikaner (Sansodhan) Adhiniyam, 2013 (2013 ka Adhiniyam Sankhyank 24) :- 

 

(Authorised English Translation) 

THE SWAMI KESHWANAND RAJASTHAN 

AGRICULTURE UNIVERSITY, BIKANER 

(AMENDMENT) ACT, 2013 

(Act No.24 of 2013) 

 

(Received the assent of the Governor on the 15th day of September, 2013) 

An Act 

  Further to amend the Swami Keshwanand Rajasthan Agriculture University, Bikaner Act, 

1987. 

 

  Be it enacted by the Rajasthan State Legislature in the Sixty fourth Year of the Republic 

of India as follows :- 

 

1. Short title and commencement – (1) This Act may be called the Swami Keshwanand   

 Rajasthan Agriculture University, Bikaner (Amendment) Act, 2013. 

  (2) It shall be deemed to have come into force on and from 7th June, 2013. 

 

2. Amendment of section 19, Rajasthan Act No.39 of 1987- For the existing section 19 of  

  the Swami Keshwanand Rajasthan Agriculture University, Bikaner Act, 1987 (Act No.39  

  of 1987), hereinafter referred to as principal Act, the following shall be substituted,   

  namely :- 

 

3. “19- Vice-Chancellor – (1) The Vice-Chancellor shall be a whole-time paid officer of the  

  University and shall be appointed by the Chancellor in consultation with the State   

  Government upon the recommendation of a Selection Committee consisting of – 

 

 

 

 

 

 



40 
 

 

 

 

 

 

 

 

       (a)   One person nominated by the Board not connected with the University or any  

     college thereof;  

     (b)   Director General, Indian Council of Agriculture Research or his nominee;    

   (c)    One person nominated by the Chancellor and 

     (d)   One person nominated by the State Government, and the Chancellor shall appoint 

    one of these persons to be the Chairman of the Committee. 

 

   (2) The term of the office of the Vice-Chancellor shall be three Years from the date on 

which he or she enters upon his or her office or until he or she attains the age of seventy years, 

whichever is earlier;  

  Provided that the same person shall be eligible for reappointment for a second term. 

 

   (3) The Vice-Chancellor shall receive such pay and allowances as may be determined by 

the State Government. In addition to it, he or she shall be entitled to free furnished residence 

maintained by the University and such other perquisites as may be prescribed. 

 

   (4) When a permanent vacancy in the office of the Vice-Chancellor occurs by reason of 

his or her death, resignation, removal or the expiry of his or her term of office, it shall be filled by 

the Chancellor in accordance with sub-section (1) and for so long as it is not so filled, stop=gap 

arrangement shall be made by him or her under and in accordance with sub-section (5). 

 

   (5) When a temporary vacancy in the office of the Vice-Chancellor occurs by reason of 

leave, suspension or otherwise or when a stop-gap arrangement is necessary under sub-section 

(4), the Registrar shall forthwith report the matter to the Chancellor who shall make, on the 

advise of the State Government, arrangement for the carrying on the function of the office of the 

Vice-Chancellor. 

 

   (6) The Vice-Chancellor may at any time relinquish office by submitting, not less than 

sixty days in advance of the date on which he or she wishes to be relieved, his or her resignation 

to the Chancellor. 

 

   (7) Such Resignation shall take effect from the date determined by the Chancellor and 

conveyed to the Vice-Chancellor. 
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   (8) Where a person appointed as the Vice-Chancellor was in employment before such 

appointment in any other college, institution or University, he or she may continue to contribute 

to the provident fund of which he or she was a member in such employment and the University 

shall contribute to the account of such person in that provident fund. 

 

   (9) Where the Vice-Chancellor had been in his or her previous employment, a member 

of any insurance or pension scheme, the University shall make a necessary contribution to such 

scheme. 

 

   (10) The Vice-Chancellor shall be entitled to travelling and daily allowance at such rates 

as may be fixed by the Board. 

 

   (11) The Vice-Chancellor shall be entitled to leave as under :- 

    (a)  leave on full pay at the rate of one day for every eleven days of active   

     service; and 

    (b) leave on half pay at the rate of twenty days for each completed year of   

     service. Provided that leave on half pay may be commuted as leave on full  

     pay on production of medical certificate. 

 

4. Amendment of section 27, Rajasthan Act No.39 of 1987 – For the existing section 27 of the 

principal Act, the following shall be substituted, namely :- 

“27. Accounts and audit- (1) The annual accounts and balance sheet of the University shall be 

prepared by the Comptroller under the direction of the Vice-Chancellor and all moneys accruing 

to or received by the University from whatever source and all amount disbursed or paid shall be 

entered in the accounts. 

 

  (2) The Comptroller shall, before such date as may be prescribed by the Statutes, prepare 

the budget estimates for the ensuing year. 

 

  (3) The annual accounts and the budget estimates prepared by the Comptroller shall be 

placed before the Board together with the remarks of the Finance Committee for approval and 

the Board may pass resolution with reference thereto and communicate the same to the 

Comptroller who shall take action in accordance therewith. 

 

  (4) The annual accounts shall be audited in the prescribed manner by such auditors as the 

State Government may direct and the cost of such audit shall be charge on the University fund. 
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  (5) The accounts when audited shall be printed and copies thereof, together with the audit 

report, shall be submitted by the Vice-Chancellor to the Board which shall forward them to the 

State Government with such comments as may be deemed necessary. 

 

  (6) The University shall settle objections raised in the audit and carry out such instructions 

as may be issued by the State Government on the audit report. 

 

5.  Insertion of new section, Rajasthan Act No.19 of 1987:- After the existing 

section 28 and before the existing Chapter-VIII of the Principal Act, the following new section shall 

be inserted, namely :- 

 

  “28-A Control of the State Government- Where the State Government funds are involved, 

the University shall abide by the terms and conditions  attached to the sanction of such funds 

which may inter alia include prior permission of the State Government in respect of the following 

namely :- 

  

(a)  Creation of the new posts of teachers, officers or other employees; 

(b) Revision of the pay, allowances, post-retirement benefits and other benefits to the teachers, 

  officers and other employees; 

      

(c) Grant of any additional/special pay, allowances or other extra remuneration of any   

  description whatsoever, including ex-gratia payment or other benefits having     

  financial implications, to any of its teachers, officers or other employees; 

   

(d)  Diversion of any earmarked funds other than the purpose for which it was  

  received; 

   

(e)  Transfer by sale, lease, mortgage or otherwise of immovable property; 

   

(f)  Incur expenditure on any development work from the  funds received from     

  the State Government for any purposes other than for which the funds are received; 

 

(g) Take any decision resulting to increased financial liability, direct or indirect,   

  for the State Government. 

 

   Explanation- The above conditions shall also apply in respect of the posts created from 

any other fund, which may, in the long term, be likely to cause financial implications to the State 

Government. 

 

   28-B. Assumption of financial control by the State Government as emergency measure – 

(1) The State Government shall have the right to cause an inquiry to be made, by such person or 

persons as it may direct, and to issue directions to the University, in respect of any matter 

connected with the finances of the University, where State Government funds are concerned. 

 

 

 

 

 



43 
 

 

   

   

  (2) If the State Government is satisfied that owing to mal-administration or financial 

mismanagement in the University a situation has arisen whereby financial stability of the 

University has become insecure, it may, by a notification, declare that the finances of the 

University shall be subject to the control of the State Government and shall issue such other 

directions as it may deem fit for the purpose and the same shall be binding on the University.” 

 

6. Repeal and savings – (1) The Swami Keshwanand Rajasthan Agriculture University, Bikaner 

(Amendment) (Ordinance, 2011 (Ordinance No.7 of 2013) is hereby repealed. 

 

  (2) Notwithstanding such repeal, all things done, actions taken or orders made under the 

principal Act as amended by the said Ordinance shall be deemed to have been done, taken or 

make under the principal Act as amended by this Act. 

 

 

                                                                                                                           

                 Sd/- 

                                                                                            

                Prakash Gupta 

            Principal Secretary to the Government 

 

 

 

 

 



 

  राजस् थान र राज्र 

विशेषाांक 

RAJASTHAN GAZETTE 

Extraordinary 

साधिकार प्रकाशशत 
Published by Authority 

आश्विन 14, बधुिार,  शाके  1943-अक् टूबर 06, 2021 
Asvina  14, Wednesday, Saka 1943- October 06, 2021 

भाग-4(क) 
राजस् थान विधान मण् डल  के अिधिनमम।  

विधि (वििायी प्रारू्ण) विभाग 

(ग्रु् -2) 

अिधसचूना 
जय्रु, अक टूबर 6, 2021 

  सांख या ्.2(27)विधि/2/2019.- राजस् थान राज म विधान-मण् डल  का िनम नाांककत अिधिनमम, श्जस े

राजमपाल  महोदम की अनमुित ददनाांक 5 अक् टूबर, 2021 को प्राप त हुई, एतद्द्िारा सिवसाधारण की सचूनाथव 
प्रकाशशत ककमा जाता है:-  

स् िामी केशिान रन द राजस् थान र कृवष विश िविद्यालय, बीकाने रर (सांशोिन र) अधिनन रयम, 2020 

(2021 का अधिनन रयम सांख याांक 1   

(राजमपाल  महोदम की अनमुित ददनाांक 5 अक् टूबर, 2021 को प्राप त हुई) 

स् िामी केशिानन द राजस् थान कृवि विव िविद्माल म, बीकानेर अिधिनमम, 1987 को और सांशोिधत 

करने के शल ए अिधिनमम। 

 भारत गणराजम के बहत्तरिें ििव में राजस्थान राजम विधान-मण् डल  िनमनशल खित अिधिनमम बनाता 
है:-   

 1. सांक्षिप्त न राम और प्रारम्भ.- (1) इस अिधिनमम का नाम स् िामी केशिानन द राजस् थान कृवि 

विव िविद्माल म, बीकानेर (सांशोधन) अिधिनमम, 2020 है।  

(2) मह तरुन त प्रितृ्त होगा।  

2. 1987 के राजस् थान र अधिनन रयम सां. 39 की िारा 19 का सांशोिन र.- स् िामी केशिानन द राजस् थान 

कृवि विव िविद्माल म, बीकानेर अिधिनमम, 1987 (1987 का अिधिनमम सां. 39), श्जसे इसमें इसके पव चात ्मलू  

अिधिनमम कहा गमा है, की विद्ममान धारा 19 के स् थान पर िनम नशल खित प्रितस् थावपत ककमा जामेगा, 
अथावत:्-  

''19. कुल्नत.- (1) कुल पित विव िविद्माल म का पणूवकाशल क ितैिनक अिधकारी होगा।  

(2) कोई भी व मश्क्त, कुल पित के रूप में िनमकु् त ककम ेजाने के शल ए तब तक पात्र नहीां होगा जब तक 

कक िह ककसी विव िविद्माल म मा महाविद्माल म में कृवि शशक्षा में, आचामव के रूप में न मनूतम दस ििव का 
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अनभुि रिन ेिाल ा मा ककसी प्रितश्ठित शोध और/मा शकै्षखणक प्रशासिनक सांगिन में ककसी समकक्ष पद पर 

दस ििव का अनभुि रिन े िाल ा और सक्षमता, सत् मिनठ िा, निैतक आचार और सांस् थािनक प्रितबद्धता के 

उच चतम स् तर िाल ा कोई प्रख मात शशक्षाविद् न हो।  

(3) कुल पित, िनमनशल खित सदस्मों से शमल कर बनी िोजबीन सशमित द्िारा शसफाररश ककम ेगमे 

पनैल  में सश्ममशल त व मश्क्तमों में से, राजम सरकार के परामशव से, कुल ािधपित द्िारा िनमकु्त ककमा जामेगा-  

(क) बोडव द्िारा नामिनदेशशत एक वमश्क्त; 

(ख) महािनदेशक, भारतीम कृवि अनसुांधान पररिद् मा उसका नामिनदेशशती; 

(ग) कुल ािधपित द्िारा नामिनदेशशत एक व मश्क्त; और 

(घ) सरकार द्िारा नामिनदेशशत एक वमश्क्त, 

और कुल ािधपित, इनमें से ककसी एक वमश्क्त को सशमित का अध्मक्ष िनमकु्त करेगा।  

(4) विव िविद्माल म और उसके महाविद्माल मों से असांबद्ध उच चतर शशक्षा क्षेत्र का कोई विख मात 

व मश्क्त ही िोजबीन सशमित के सदस् म के रूप में नामिनदेशशत ककम ेजाने के शल ए पात्र होगा।  

(5) िोजबीन सशमित, कुल पित के रूप में िनमकु् त ककम ेजाने के शल ए कम से कम तीन व मश्क्तमों का 
और अिधकतम पाांच व मश्क्तमों का एक पनैल  तमैार करेगी और उसकी शसफाररश करेगी।  

(6) कुल पित के चमन के प्रमोजन के शल ए िोजबीन सशमित, ल ोक सचूना के माध् मम से पात्र व मश्क्तमों 
से आिेदन आमांत्रत्रत करेगी और कुल पित के रूप में िनमकु् त ककम ेजाने िाले  व मश्क्तमों के नामों पर विचार करत े

समम, िोजबीन सशमित, शकै्षखणक उत् कृठ टता, देश में उच चतर शशक्षा प्रणाल ी में प्रदशवन और शकै्षखणक तथा 
प्रशासिनक शासन में पमावप त अनभुि को उिचत महत् ि देगी और अपने िनठ किों को ल िेबद्ध करेगी और उन हें 
कुल ािधपित को प्रस् ततु ककमे जाने िाले  पनैल  के साथ सांल ग न करेगी।  

(7) कुल पित की पदाििध उस तारीि से, श्जसको िह अपना पद ग्रहण करता है, तीन ििव मा उसके 

सत्तर ििव की आम ुप्रापत कर ल ेने तक, इनमें से जो भी पहल  ेहो, होगी: 

परनत ुिही वमश्क्त दसूरी अििध के शल ए पनुिनवमशु्क्त का पात्र होगा। 

(8) कुल पित, ऐसा िेतन और भत्त ेप्रापत करेगा जो राजम सरकार द्िारा अिधाररत ककमे जामें। इसके 

अितररक्त, िह विव िविद्माल म द्िारा सांधाररत िन:शलु्क ससुश्जजत िनिास और ऐसी अनम पररल श्धधमों का 
हकदार होगा जो विदहत की जामें।  

(9) जब कुल पित के पद की कोई स्थामी ररश्क्त उसकी मतृ्म,ु त्मागपत्र, हटाम े जाने मा उसकी 
पदाििध समापत हो जाने के कारण हो जामे तो िह ररश्क्त कुल ािधपित द्िारा, उप-धारा (3) के अनसुार भरी 
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जामेगी और जब तक िह इस प्रकार नहीां भरी जाती है तब तक उसके द्िारा, उप-धारा (10) के अधीन और 

अनसुार कामचल ाऊ वमिस्था की जामेगी।  

(10) जब कुल पित के पद की कोई अस्थामी ररश्क्त छुट्टी, िनल ांबन के कारण मा अनमथा हो जामे, मा 
जब उप-धारा (9) के अधीन कोई कामचल ाऊ वमिस्था आिवमक हो, तब कुल -सिचि मामल  ेकी ररपोटव तरुांत 

कुल ािधपित को करेगा, जो राजम सरकार की सल ाह से, कुल पित के पद के कृत्मों के, राज म-विव िविद्माल म के 

ककसी भी अन म कुल पित द्िारा, िनिवहन के शल ए व मिस् था करेगा।  

(11) कुल पित ककसी भी समम, अपना त्मागपत्र ऐसी तारीि से, श्जसको िह पदभार से मकु्त होने का 
इचछुक हो, कम से कम साि ददिस पिूव कुल ािधपित को प्रस्ततु करके, पद का त्माग कर सकेगा।  

(12) ऐसा त्मागपत्र ऐसी तारीि से प्रभािी होगा जो कुल ािधपित द्िारा अिधाररत की जामे और 

श्जसकी सचूना कुल पित को दी जामे। 

(13) जहाां, कुल पित के रूप में िनमकु् त कोई व मक् ित, ऐसी िनमकु् ित के पिूव ककसी अन म महाविद्माल म, 

सांस् था मा विव िविद्माल म में िनमोश्जत था, िहाां िह उस भविठ म िनिध में अांशदान करना जारी रि सकेगा 
श्जसका िह ऐसे िनमोजन में सदस् म था और विव िविद्माल म उस भविठ म िनिध में ऐस े व मश्क्त के ल ेि ेमें 
अांशदान करेगा। 

(14) जहाां कुल पित, उसके पिूविती िनमोजन में, ककसी बीमा मा पेंशन स् कीम का सदस् म रहा हो, िहाां 
विव िविद्माल म, ऐसी स् कीम में आिव मक अांशदान करेगा। 

(15) कुल पित, ऐसी दरों पर जैसीकक बोडव द्िारा िनमत की जामें, मात्रा और दैिनक भत्त ेका हकदार 

होगा। 

(16) कुल पित, िनम नानसुार छुट्टी का हकदार होगा:- 

(क) प्रत् मेक ग मारह ददिस की िास् तविक सेिा के शल ए एक ददिस की दर से पणूवितैिनक छु ट्टी; 
और 

(ि) सेिा के प्रत् मेक पणूव ििव के शल ए बीस ददिस की दर से अधवितैिनक छुट्टी: 

परन त ु िचककत् सा प्रमाणपत्र प्रस् ततु करने पर अधवितैिनक छुट्टी को पणूव ितैिनक छुट्टी में रूपान तररत 

ककमा जा सकेगा।''। 

3. 1987 के राजस् थान र अधिनन रयम सां. 39 में न रयी िाराओां 19-क और 19-ख का अांत:स् था्न र.- मलू  

अिधिनमम की इस प्रकार सांशोिधत धारा 19 के पव चात ् और विद्ममान धारा 20 से पिूव, िनम नशल खित 

अांत:स् थावपत ककमा जामेगा, अथावत:्- 

''19-क. कुल्नत का हटाया जान रा.- (1) इस अिधिनमम में अांतविवठ ट ककसी बात के होत ेहुए भी, राज म 

सरकार की ररपोटव पर मा अन मथा मदद ककसी भी समम, कुल ािधपित की राम में, कुल पित इस अिधिनमम के 
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उपबांधों का कामावन िमन करने में जानबझूकर ल ोप मा इांकार करता है मा उसमें िनदहत शश्क्तमों का दरुुपमोग 

करता है, मा मदद कुल ािधपित को अन मथा मह प्रतीत होता है कक कुल पित का पद पर बने रहना विव िविद्माल म 

के दहत के शल ए हािनकर है तो कुल ािधपित, राज म सरकार के परामशव से, ऐसी जाांच करने के पव चात,् जो िह 

उिचत समझे, आदेश द्िारा, कुल पित को हटा सकेगा:  

परन त ुकुल ािधपित, राज म सरकार के परामशव से, ऐसा आदेश करने से पिूव जाांच ल श्मबत रहने के दौरान, 

कुल पित को ककसी भी समम िनल ांत्रबत कर सकेगा:  

परन त ुमह और कक कुल ािधपित द्िारा कोई भी आदेश तब तक नहीां ककमा जामेगा जब तक कक कुल पित 

को उसके विरुद्ध की जाने िाल ी प्रस् तावित कारविाई के विरुद्ध हेतकु दशशवत करने का मशु्क्तमकु् त अिसर प्रदान 

नहीां कर ददमा गमा हो। 

(2) उप-धारा (1) में िनददवठ ट ककसी भी जाांच के ल ांत्रबत रहने के दौरान मा उसको ध् मान में रित े हुए 

कुल ािधपित, राज म सरकार के परामशव से, मह आदेश दे सकेगा कक अगल  ेआदेश तक-  

(क) ऐसा कुल पित, कुल पित के पद के कृत् मों का पाल न करने से विरत रहेगा, ककन त ुिह उन 

पररल श्धधमों को प्राप त करता रहेगा श्जनका िह अन मथा हकदार था;  

(ि) कुल पित के पद के कृत् मों का पाल न आदेश में वििनददवठ ट व मश्क्त द्िारा ककमा जामेगा।  

19-ख. कुल्नत की शक्कतयाां और कततव्य.- (1) कुल पित, विव िविद्माल म का प्रधान कामवपाल क 

शकै्षखणक अिधकारी और बोडव, विद्मा पररिद् और अन म प्रािधकाररमों का पदेन अध् मक्ष होगा और कुल ािधपित 

की अनपुश्स्थित में विव िविद्माल म के दीक्षान त समारोह की अध् मक्षता करेगा और ऐसे व मश्क्तमों को उपािधमाां 
प्रदान करेगा जो उन हें प्राप त करने के हकदार हों।  

(2) कुल पित विव िविद्माल म के कामवकल ापों पर साधारण िनमांत्रण रिेगा और विव िविद्माल म में 
सम मक् अनशुासन बनामे रिने के शल ए उत्तरदामी होगा। 

(3) कुल पित बोडव, विद्मा पररिद्, अनसुांधान पररिद् और विस् तार शशक्षा पररिद् की बिैकें  बलु ामेगा।
  

(4) कुल पित इस अिधिनमम और पररिनममों और वििनममों के िनठ िापिूवक अनपुाल न को सिुनश्वचत 

करेगा। 

(5) कुल पित बोडव के समक्ष िाविवक वित्तीम प्राक् कल न और िाविवक ल ेिे प्रस् ततु करने के शल ए 

उत्तरदामी होगा। 

(6) कुल पित को, जहाां तरुन त कामविाही अपके्षक्षत हो, ऐसी ककसी भी शश्क्त का प्रमोग मा ऐसे ककसी भी 
कृत् म का पाल न करने के शल मे आदेश करने की शश्क्त होगी श्जसका प्रमोग मा पाल न साधारणतमा इस 

अिधिनमम मा पररिनममों के अधीन ककसी अन म प्रािधकारी द्िारा ककमा गमा होता और ऐसे मामले  में 
तत् पव चात ्मथाशक् म शीघ्र, अपनी कारविाई के बारे में ऐसे प्रािधकारी को ररपोटव करेगा और मदद ऐसा प्रािधकारी 
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कुल पित की कारविाई से असहमत हो, तो मामल ा कुल ािधपित को िनददवठट ककमा जामेगा, श्जस पर उसका 
वििनव चम अांितम होगा।  

(7) जहाां उप-धारा (6) के अधीन कुल पित द्िारा की गमी कोई भी कारविाई विव िविद्माल म की सेिा में 
के ककसी भी व मश्क्त को उसके अदहतकर रूप में प्रभावित करती हो, िहाां ऐसा व मश्क्त, उस तारीि से तीस ददन 

के भीतर-भीतर बोडव को अपील  कर सकेगा श्जसको ऐसे व मश्क्त को की गमी कारविाई का नोदटस तामील  ककमा 
गमा है। 

(8) मदद कुल पित का मह समाधान हो जामे कक बोडव का वििनव चम विव िविद्माल म के सिोत् तम दहत में 
नहीां है तो िह उस ेकुल ािधपित को िनदेशशत करेगा श्जस पर उसका वििनव चम अांितम होगा। 

(9) पिूविती उप-धाराओां के उपबांधों के अध् मधीन रहत ेहुए, कुल पित, विव िविद्माल म के अिधकाररमों, 
अध् मापकों और अन म कमवचाररमों की िनमशु्क्तमों, पदोन नितमों और पदच मिुत के सांबांध में बोडव के वििनव चमों 
को कामावश्नित करेगा। 

(10) कुल पित विव िविद्माल म के कामवकल ापों के समिुचत प्रशासन के शल ए और अध् मापन, अनसुांधान 

और विस् तार शशक्षा के पणूव समन िम और एकीकरण के शल ए उत्तरदामी होगा। 
(11) कुल पित ऐसी अन म शश्क्तमों का प्रमोग करेगा और ऐसे अन म कतवव मों का पाल न करेगा, जो इस 

अिधिनमम और पररिनममों के उपबांधों के अधीन उस ेप्रदत्त मा उस पर अिधरोवपत ककम ेजामें।''। 
 

विनोद कुमार भारिानी, 
प्रमखु शासन र सधिि। 

 

LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, October 6, 2021 

            No. F. 2(27)Vidhi/2/2019.- In pursuance of Clause (3) of Article 348 of the 

Constitution of India, the Governor is pleased to authorise the publication in the 

Rajasthan Gazette of the following translation in the English language of Swami 

Keshwanand Rajasthan Krishi Vishwavidyalaya, Bikaner (Sanshodhan) Adhiniyam, 

2020 (2021 Ka Adhiniyam Sankhyank 15):-     

(Authorised English Translation) 

THE SWAMI KESHWANAND RAJASTHAN AGRICULTURE UNIVERSITY, 

BIKANER (AMENDMENT)  ACT, 2020 

(Act No. 15 of  2021) 

(Received the assent of the Governor on the 5th day of October, 2021) 

An 

Act 

further to amend the Swami Keshwanand Rajasthan Agriculture University, Bikaner  

Act, 1987. 
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Be it enacted by the Rajasthan State Legislature in the Seventy-second Year of 

the Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be called the Swami 

Keshwanand Rajasthan Agriculture University, Bikaner (Amendment) Act, 2020.  

(2)  It shall come into force at once. 

2. Amendment of  section 19, Rajasthan Act No. 39 of 1987.- For the 

existing section 19 of the Swami Keshwanand Rajasthan Agriculture University, 

Bikaner Act, 1987(Act  No. 39 of 1987), hereinafter referred to as the principal Act, 

the following shall be substituted, namely:- 

“19. The Vice-Chancellor.- (1) The Vice-Chancellor shall be a whole-time 

paid officer of the University. 

(2) No person shall be eligible to be appointed as Vice-Chancellor unless he is, 

a distinguished academician in agriculture education having a minimum of ten years 

experience as Professor in a University or college or ten years experience in an 

equivalent position in a reputed research and/ or academic administrative organization 

and, of a highest level of competence, integrity, morals and institutional commitment.  

(3) The Vice-Chancellor shall be appointed by the Chancellor in consultation 

with the State Government from amongst the persons included in the panel 

recommended by the Search Committee consisting of- 

(a) one person nominated by the Board; 

(b) the Director General, Indian Council of Agricultural Research or  his 

nominee; 

(c) one person nominated by the Chancellor; and 

(d) one person nominated by the Government, 

and the Chancellor shall appoint one of these persons to be the Chairman of 

Committee. 

(4) An eminent person in the sphere of higher education not connected with the 

University and its colleges shall only be eligible to be nominated as the member of the 

Search Committee. 

(5) The Search Committee shall prepare and recommend a panel of not less 

than three persons and not more than five persons to be appointed as Vice-Chancellor. 

(6) For the purpose of selection of the Vice-Chancellor, the Search Committee 

shall invite applications from eligible persons through a public notice and while 

considering the names of persons to be appointed as Vice-Chancellor, the Search 

Committee shall give proper weightage to academic excellence, exposure to the higher 
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education system in the country and adequate experience in academic and 

administrative governance and record its findings in writing and enclose the same with 

the panel to be submitted to the Chancellor. 

(7) The term of the office of the Vice-Chancellor shall be three years from the 

date on which he enters upon his office or until he attains the age of seventy years, 

whichever is earlier: 

Provided that the same person shall be eligible for reappointment for a second 

term. 

(8) The Vice-Chancellor shall receive such pay and allowances as may be 

determined by the State Government. In addition to it, he shall be entitled to free 

furnished residence maintained by the University and such other perquisites as may be 

prescribed. 

(9) When a permanent vacancy in the office of the Vice-Chancellor occurs by 

reason of his death, resignation, removal or the expiry of his term of office, it shall be 

filled by the Chancellor in accordance with sub-section (3), and for so long as it is not 

so filled, stop-gap arrangement shall be made by him under and in accordance with 

sub-section (10). 

(10) When a temporary vacancy in the office of the Vice-Chancellor occurs by 

reason of leave, suspension or otherwise or when a stop-gap arrangement is necessary 

under sub-section (9), the Registrar shall forthwith report the matter to the Chancellor 

who shall make, on the advice of the State Government, arrangement for the carrying 

on of the function of the office of the Vice-Chancellor by any other Vice-Chancellor 

of a State University. 

(11) The Vice-Chancellor may at any time relinquish office by submitting, not 

less than sixty days in advance of the date on which he wishes to be relieved, his 

resignation to the Chancellor. 

(12) Such resignation shall take effect from the date determined by the 

Chancellor and conveyed to the Vice-Chancellor. 

(13) Where a person appointed as the Vice-Chancellor was in employment 

before such appointment in any other college, institution or University, he may 

continue to contribute to the provident fund of which he was a member in such 

employment and the University shall contribute to the account of such person in that 

provident fund. 

(14) Where the Vice-Chancellor had been in his previous employment, a 

member of any insurance or pension scheme, the University shall make a necessary 

contribution to such scheme. 
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(15) The Vice-Chancellor shall be entitled to travelling and daily allowance at 

such rates as may be fixed by the Board. 

(16)  The Vice-Chancellor shall be entitled to leave as under:- 

(a) leave on full pay at the rate of one day for every eleven days of 

active service; and 

(b) leave on half pay at the rate of twenty days for each completed year 

of service: 

Provided that leave on half pay may be commuted as leave on full pay on 

production of medical certificate.”. 

3. Insertion of new sections 19-A and 19-B, Rajasthan Act No. 39 of 1987.- 

After section 19, so amended and before the existing section 20 of the principal Act, 

the following shall be inserted, namely:- 

“19-A. Removal of Vice-Chancellor.- (1) Notwithstanding anything contained 

in this Act, if at any time, on the report of the State Government or otherwise, in the 

opinion of the Chancellor, the Vice-Chancellor wilfully omits or refuses to carry out 

the provisions of this Act or abuses the powers vested in him or if otherwise appears 

to the Chancellor that the continuance of the Vice-Chancellor in office is detrimental 

to the interest of the University, the Chancellor may, in consultation with the State 

Government, after making such inquiry as he deems proper, by order, remove the 

Vice-Chancellor: 

Provided that the Chancellor may, in consultation with the State Government, 

at any time before making such order, place the Vice-Chancellor under suspension, 

pending enquiry: 

Provided further that no order shall be made by the Chancellor unless the Vice-

Chancellor has been given a reasonable opportunity of showing cause against the 

action proposed to be taken against him. 

(2) During the pendency or in contemplation, of any inquiry referred to in sub-

section (1) the Chancellor may, in consultation with the State Government, order that 

till further order- 

(a) such Vice-Chancellor shall refrain from performing the functions of 

the office of Vice-Chancellor, but shall continue to get the 

emoluments to which he was otherwise entitled; 

(b) the functions of the office of the Vice-Chancellor shall be performed 

by the person specified in the order. 

19-B. Powers and duties of the Vice-Chancellor.- (1) The Vice-Chancellor 

shall be the principal executive academic officer of the University and ex-officio 

Chairman of the Board, Academic Council and other authorities and shall in the 

absence of the Chancellor preside at the convocation of the University and confer 

degrees on persons entitled to receive them. 
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(2) The Vice-Chancellor shall exercise general control over the affairs of the 

University and shall be responsible for due maintenance of discipline in the 

University. 

(3) The Vice-Chancellor shall convene meetings of the Board, Academic 

Council, Research Council and Extension Education Council. 

(4) The Vice-Chancellor shall ensure faithful observance of the provisions of 

this Act and Statutes and Regulations. 

(5) The Vice-Chancellor shall be responsible for the presentation of the annual 

financial estimates and the annual accounts to the Board. 

(6) The Vice-Chancellor shall, where immediate action is called for, have 

power to make an order so as to exercise any power or perform any function which 

would ordinarily have been exercised or performed by any other authority under this 

Act or the Statutes and shall in such case as soon as may be thereafter report his action 

to such authority and if such authority disagrees with the action of the Vice-

Chancellor, the matter shall be referred to the Chancellor whose decision thereon shall 

be final. 

(7) Where any action taken by the Vice-Chancellor under sub-section(6) affects 

any person in the service of the University to his disadvantage such person may prefer 

an appeal to the Board within thirty days from the date on which such person has been 

served with a notice of the action taken. 

(8) If the Vice-Chancellor is satisfied that a decision of the Board is not in the 

best interest of the University, he shall refer it to the Chancellor whose decision 

thereon shall be final. 

(9) Subject to the provisions of the preceding sub-section, the Vice-Chancellor 

shall give effect to the decisions of the Board regarding the appointments, promotions 

and dismissal of officers, teachers and other employees of the University. 

(10) The Vice-Chancellor shall be responsible for the proper administration of 

the affairs of the University and for  a close co-ordination and integration of teaching, 

research and extension education. 

(11) The Vice Chancellor shall exercise such other powers and perform such 

other duties as are conferred or imposed on him under the provisions of this Act and 

Statutes.”. 

 

विनोद कुमार भारिानी, 
Principal Secretary to the Government. 

 
 

 

राज् य केन रीय मरुणालयप जय्रु। 


